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INTRODUCTION 

I, the Chairman of the Committee on papers laid on the Table, 
having been authorised by the Committee to present the Report on their 
behalf, present this their Fourteenth Report. 

2. On examination of certain papers laid on the Table of Lok. 
Sabha during First, Fifth, Sixth, Eighth, Ninth and Eleventh Sessions 
(Seventh Lok Sabha), the Committee have come to certain conclusions 
in regard.to delay in laying (i) Annual Reports of the Food Corporation 
of India; (ii) Audited Accounts of the Post Graduate Institute of 
Medical Education and Research, Chandigarh : (iii) Annual Reports and 
Audited Accounts of the Mahatma Gandhi Institute of Medical Sciences, 
Sewagram, Wardha and (iv) Annual Reports and Audited Accounts of 
the Central Cottage Industries Corporation of India Limited, New Delhi. 
The Committee also considered three references from Ministries seeking 
clarification regarding laying of Annual Reports and Accounts of (a> 
Institutes receiving grants-in-aid from the Ministry of Food and Civil 
Supplies; (b) Institutions receiving grants-in-aid from the Ministry of 
Labour; and (c) Cantonment Boards receiving grants-in-aid from the 
Ministry of Defence, and have made certain recommendations. The 
conclusions of the Committee are embodied in the Report. 

3. On 21 September, 1982, the Committee took evidence of the 
representatives of the Ministry of Agriculture (Department of Food) on 
the question of laying of Annual Report and Accounts of the Institutes 
receiving financial assistance from that Ministry and the Ministry of 
Defence on the question of laying of Annual Administration Reports and 
Audited Accounts of Cantonment' Boards. 

4. The Committee wish to express their thanks to the officers of 
the Ministries of Agriculture (Department of Food) and Defence for 
furnishing information desired by the Committee. 

5. The Committee considered and adopted tm. Report at their 
litting held on 18 AlIIUIt. 1983. 



G. A statement Ih~ summary of recommendations/observation. 
made by the Committee is appended to the Report (Appendix IV). 

NEW DELHI; 
19 AUytUlt, 1983 
28 Sravana, 1906 (Baka) 

KRISHNA SAHI, 
OMirman, 

Committee on Paper8 Laid on tM TabZe 



CHAPTFR I 

LAYING OF ANNUAL REPORTS AND AUDITED ACCOUNTS 
OF INSTITUTES RECEIVING FINANCIAL ASSISTANCE FROM 

THE MINISTRY OF FOOD AND CIVIL SYPPLIES 

In paragraphs 1.10 and I.Il of their Sixth Report (Seventh Lok 
Sabha) the Committee on Papers Laid on the Table recommended as 
under: 

" 1.1 0 From the information furnished by the Ministry, the Com-
mittee find that the Research Institutes do ~ot receive 
grants directly from the Central Government out of the 
Consolidated Fund of India but are supported by the Indian 
Council of Social Science Research out of the funds of the 
Counci!." 

.. I.lI In view of the difficulties expressed by the Ministry of 
Education and Social Welfare, the Committee do not insist 
on the 'requirement of laying of separate Annual Reports/ 
Audit Reports before Parliament in respect of the Research 
Institutes. The Committee, however, recommend that the 
Indian Council of Social Science Rearch, which directly 
finances and controls the Research Institutes and whose 
Annual Report is laid on the Table should, in future, incor-
porate invariably in its Annual Report a detailed chapter 
about the Research Institutes giving an account of the 
functioning of each Institute/Centre financed by the CounciJ, 
the amount of grant, both recuring and non-recuring, given 
to each of them as also the activities pursued by each 
Institute/Centre during the year." 

1.2 On being conveyed the above recommendation of the Com-
mittee, the Department of Parliamentary Affairs sought clarification on 
the point if the above recommendation would, mutatis mutandi8, apply 
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to similar institutes working under a Central Organisation and whose 
report was placed on the Tables of the Howes. 

1.3 .Before the matter could be placed. before the Committee for 
their decision, the Department of Parliamentary Affairs were asked to 
furnish information on the following points for the comideration of the 
Committee : 

"(i) the name of the Institutes to which the above recommenda. 
tion of the Committee was proposed to be made applicable ; 

(ii) the source through ""hich these Instilutes are financed; 

(iii) the names of the Central 'Organisations, which control these 
Institutes and whether they are fully financed. by that 
organisation ; 

(iv) the Ministry which administers and controls these Central 
Organisations ; 

(v) the amount of financial assistance given to each of the 
Institutes during the years 1978.79,1979-80 and 1980·81 ; 

(vi) whether Annual Reports and Audit Reperts of these Central 
Organisations are laid on the Table; if so, the dates of lay. 
ing of their reports before Parliament, for tha years 1977.78, 
1978·79 and 1979·80; and 

(viii) .difficulties envisaged regarding laying of Reports/Accounts 
of these Institutes before Parliament," 

1.4 In reply to the above points, the Department of Parliamentary 
Affairs have forwarded a note received from the Department of Food 
requesting the Committee for waiving the, requirement of laying of 
Annual Reports/Audit Reports of the Institutions receiving grants.in.aid 
from the Department of Food. 

1.5 Giving the background of the institutes to whom grants.in-aid 
are given by the Department of Food, that Department, have stated as 
under: 

"The grants·in.aid are being given by the Department of Food 
for schemes on modernisation of the rice milling and utilisation 
of byproduct like bran, husk etc., undertaken by various Institutes/ 
Centres for the research, development, training and ~teDSioQ 



works in the field of rice processing. These Institutes/Centres also 
receive grants-in-aid from other sources like the University Grants 
Commission, Departments of the Government of India, State 
Governments etc. They are not directly under the administrative 
control of the Department of Food. Besides the above Institutes/ 
Centres, the Department of Food give grants-in-aid to VariOUI 

Institutes of Hotel Management, Catering Technology and Applied 
Nutrition and Food Craft Institutes, for imparting training and 
preservation of Food articles. 

The accounts of these Instituvons/Organisations are audited 
by different auditing agencies as provided in rules of these Institu-
tions/Organisations. The Annual Reports and Audited Accounts 
of the Institutes of Hotel Management, catering and Applied 
Nutrition and Food Craft Institutes for the year 1979-80 were laid 
on the Table of both Houses of Parliament during the last Budget 
Session, 1981 of Parliament. The Annual Reports and Audited 
Reports in respect of the Institutes/Organisations engaged in 
research, development, training and extension work in the field of 
rice processing have not yet been laid so far. The grants-in-aid 
released to them by this Department is very meagre in comparison 
to the total budget of the Institutes/Centres. Moreover, the 
research Institutes/Centres are not directly under the administrative 
control of. this Department. The Department of Food has not 
succeeded so far to get the Annual Reports/Audited Accounts from 
these Institutes/Centres. 

The matter has been considered at length by this Depart-
ment and it is felt that in case it could be possible for the Depart-
ment of Food to give a gist of the grants-in-aid given to the various 
institutions and summaries :activities of all such Institutes in the 
form of consolidated Reports which could be incorporated in the 
Annual Report of the Department of Food itself, a good deal of 
expense and effort could be saved, which may result in considerable 
economy. Though such practice in respect of some of the Insti-
tutes is already in vogue." 

1.6 In reply to points (i) & (v) of paragraph 3, above, the Depart-
ment of Food have sent names of 21 Institutes/Organisations (Bee 
Appendix 1) which are receiving grants-in-aid from that Department and 
the amount offinancial assistatnce given to each during the years 1977-78, 
1978-79 and 1979-80. 
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1. 7 ~ regardi . the 'source through which these Institutes are 
financed, the Department of Food have informed that these are financed 
out of the Consolidated Fund of India. The Institutes mentioned at 
S. Nos. 11 to 21 (see Appendix I) are also financed by different agencies 
like University Grants Commission, other Deprutments of the Govern-
ment of India, State Governments etc. besides grants. in. aid given by the 
Department of Food. 

1.8 Regarding the names of the Central Organisations which 
contI 01 these institutes and whether they are fully financed by that 
organisation, the Department of.Food have Itated that the grants.in·aid 
are released directly by the Department of Food in respect of 10 Insti-
tutes (S. Nos. I to 10 of Appendix I). The'grants-in.aid are given direct 
by different agencies to the Institutes Dlt'tltioned at S. Nos. 11 to 21 aIld 
not through any other Central OrgaIlisation. The administrative control 
ofthele Institutes/Centres is not with the Department of Food. 

1.9 In regard to the Ministry which administen and controls 
these Central Organisations, it has been stated that the Institutea 
mentioned at S1. Nos. 1 to 10 are directly under the administrative 
control of the Department of Food whereas the Institutes at S. Nos. II 
to 21 are not under the administrative control of the Department of 
Food as most of these are Universities which are autonomous. 

1.10 As regards dates of laying of the Annual Reports and Audit 
Reports for the years' 1977.78, 1978·79 and 1979.80, that Department 
have stated that the Annual Reports/Audited. Accounts for the yean 
1979·80 and 1980·81 of the Institutes/Centres mentioned at SI. Nos. I 
to 10 were laid on the Table on 23.2.1981 and 18.2.1982 respectively. 
The Annual Reports and Audited Accounts of the Institutes/Centres at 
SL Nos. 11 to 21 are yet to be laid. 

1.11 About the difficulties envisaged in laying th~ Annual Reports/ 
Accounts of the Institutes before Parliament, the Department of Food 
have stated as under : 

"Institutes mentioned!at S. Nos. I to 10 are training Institu-
tions with identical activities. Submission of separate report for 
f'ach Institute outlining thesame activities have been found to be 
soml what at duplication of effort. It is felt that the desire objective 
~ould be achieved more economically by incorporation of necessary 
material in the Annual Report of the Department of Food iuelf. 



The grants-in-aid released by this Department to Institutes! 
Centres mentioned at Sl. Nos. II to 21 are for the schemes on 
modernisation of Rice Milling and allied subjects by way of finan-
cial assistance of the research and development work being done 
by the Institutes/Centres. Otherwise these Institutes/Centres do not 
come under our purview and are not financed by the Department 
as a matter of course. The Annual Reports or Audit Reports of 
these Institutes/Centres pertain to the functions of such Institutes 
as a whole and our grants-in-aid and related activities form 
comparatively a very meagre and limited part of the total. Th~ 

Institutes mentioned at S. Nos. II to 21 are not under administra-
tive control 'of the Department of Food. A brief of the activities 
of these II centres and the grants-in-aid sanctioned to them alr~ady 
being reflected in the Annual Report. and other documents of the 
Department of Food. Also, some of the reports like those of 
Ministry of Education might be reflecting the activities of the 
I.I.T., Kharagpur to whom grants-in-aid is being given by this 
Department. In such cases, presenting the same report by this 
Department will be a duplication. It is also understood that other 
institutions like I.C.A.R. etc., who provide grants for Research & 
Development Schemes in Agriculture do not lay their report. In 
view of above, these institutes may be exempted from laying of their 
Annual Report/Audited Accounts as their activities are already 
being reflected in the Annual Report of the Department of Food." 

1.12 At their sitting held on 25 May, 1982, the Committee on 
Papers laid on the Table considered the whole matter and decided to call 
the representatives of the Department of Food to know their view-points. 

1.13 The Committee heard the views of the representatives of the 
Ministry of Agriculture (Departmont of Food) on 21 September. 1982. 

1.14 On being enquired when the recommendation of the 
Committee, made in paragraph 3.5 of 'their First Report (Fifth Lok 
Sabha), which stipulated a period of nine months after the close of the 
accounting year for hying the Annual Reports and audited accounts, 
was Communicated to the Institutes of Hotel Management, Catering 
and Applied Nutrition and Food Craft Institutes, the Secretary, Depart-
ment of Food stated that the recommendation of the Committee was not 
communicated to the Institutes. The Depart~nt, however. laid on the 
Table Annual R~ports and Audittd Accounts of the above mentioned 
Institutes to whom grantll-in-aid were iiven by ~he Department of Food. 



The witness informed the Committee that there were two categories ot 
Institutes viz. (a) those which were under the control of the -Department 
of Food like the Catering and Applied Nutrition and Food Craft, and (b) 
the Institutes falling in the second category which were not under the 
Department of Food. In regard to the second category of Institutes, 
the witness suggested that it would be a practical proposition to give a 
general report covering all those cases for information of Memben and 
not a full report of each Institute because the grants-in-aid given to those 
Institutes covered only a small portion and they were also not under 
their administrative control. The witness further stated inter alta: 

"We shall place a statement mentioning the amounts that 
we gave to various institutes. We would state the amounts given 
and that we have got their utilization certificates etc. So that 
Parliament is aware for what purpose the grant-in-aid was given, 
how much money was spent and whether the money was utilized 
or not." 

1.15 In reply to a query why exemption was being sought in 
respect of the Institutes fully financed by the Department of Food, the 
witness stated : 

"It will be convenient for us if we put all the things together 
and place them before the Parliament and the Hon. Members can 
also get a complete picture at one place. But if the Members feel 
that it is not convenient to the Committee, then I would not insist 
on that We have been suggesting it in respect ofthe first category 
of cases for the sue of convenience." 

1.16 With a view to differentiate the two sets of Institutes which 
received grants-in-aid from the Department, the witness stated: 

"I split them into two categories. As regards category No. I-we 
normally give grant-in-aid to Craft Institutes for five yean. Mter 
that they are transferred to the State Government and thereafter 
we do not call for reports or accounts from them. As regards 
second category, viz, Institutes which are not under the ao:lminis-
trative control of the department of Food the Department should 
be exempted from placing the reports/accounts of such institutions 
on the Table of the House." 

1.17 As regards the checks exercised by the Department of Food 
to ensure timely laying of the Annual Reports and auc;lited accounts of 



, 
the lmtitutes fully financed by them the witness stated that the 
representatives of the Department of Food were there on the Boards of 
Governors and they had been asked to take care of the matter. 

1.18 When asked about the latest position of the Annual Reports 
and accounts of the Imtitut0s for the year 1981·82, the representatives of 
that Department stated that the accounts were being finalised and 
meetings were being held on various dates. The witness, however, assured 
the Committee that they would adhere to the time limit, for laying the 
Annual Reports and accounts. 

1.19 On being pointed out about the non-compliance of the 
requirement of laying on the Table within 30 days of the expiry of the 
prescribed period of nine months; a statement ellplaining the reasons 
for not laying the Annual Reports and audited accounts of the Institu te! 
in time and also at the time of laying of the Reports and accounts, the 
witness stated : 

"This has not been done in the case of Catering Institutes. 
That has been a lapse. That will be avoided in future." 

1.20 As regards utilization of the grants-in-aid by II Institutes 
in the second category, pardy financed by Department of Food, the 
representative of that Department informed the Committee that : 

"The money is spent for research work and a little for extension 
work. There are two bodies for such a check. One is the Research 
Coordination Committee, which is chaired by the Additional 
Secretary of the Department of Food. The representatives of aU 
these bodies are included in this Research Coordination Committee 
They review from time to time the work done. The second one 
is the Advisory Group of the Institute itself, where our Additional 
Secretary and the Chief Engineer are members. This is an internal 
body of the Institute, in which our members are represented, and 
they review the position. So, apart from scrutiny of their estimates 
before approving the scheme, there is constant monitoring through 
the Research Coordination Committee and the Advisory Group." 

1.21 When:asked about the criteria laid down by the DepartOlent 
of Food fOf sanctioning grants-in-aid to the second category of Institutesl 
Centfes engaged in modernisation of ri~ milling and allied subjects 
and the percentage of grant-in-aid given by the Department. the witneu 
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stated at 1 i lnstitutes out of21 fu wh:lm grants-in-aid were given by 
the Department, related to ric~ proce'ssing and extension for m~dernisa
tion of rice mills. Rice processing involved certain type of research 
work. The specific problems of research were identified by the Research 
Co_ordination Committee. The Institutes which had get the expertise 
were asked to work out the cost of research work and the extent to 
which they could help in the matter. The estimate was scrutinized in 
comultation with the Finance Wing of the Department and the schemes 
were sanctioned. If the cost on the scheme was estimated to be more 
than Rs. 2 crores, the scheme had to be sent to a higher body, the 
Expenditure Finance Committee. Depending upon the need for solving 
particular problems and the need for extension work, the Research 
Co-ordin:ttion Committee decided the quantum of money to 'be sanc-
tioned. In reply to a further query, the witness informed the Committee 
that grant-in-aid was n')t neces~arily given to an Institute every year. 
The grant-in-aid was sanctioned for a scheme 'depending upon the kind 
of work the Institute was required to do and the time it would take to do 
the job. 

When asked how the ,activities of those Institutes which were 
partly financed by the Department and in respect' of which exemption 
from laying their Reports on the Table had been sought could be 
reflected, the witness stated: 

"The best thing is to give it in the Annual Report of the 
Ministry so that it can come at one place." 

) .ZZ The Com .... ttee note that the Ministry, of Food and Civil 
Supplies gives grants - in-aid directly, to ,vadoDS Institutes of Hotel 
Management, Catering, Technology and Applied Nutrition.aad Food Craft 
IDsti&lltes for impartial "ainiug and preservation of food articles. The 
Committee also note that,Ministry, lays ,on tlae Table separate Annual 
Reports and audi~ accoun~ in res~t of each such Institute as these 
Institutes are under ~ administrative control of the Mioistry. The 
suggestion of that Ministr)' that the practice of submission of separate 
report for each Institute may be dispensed with as the$e ar.e traioiol 
Institutions with identical activities and that the desired objecth:e could be 
achieved by iDcorporation of n~sary material iu the .Aauulal ,Report of 
the Ministry of Food and Civil Supplies, is not acceptable to tile Com-
mittee. The Committee are of the view, that tile pre8Clllt practice of 
Iayiag of separate report of each IDstitute sIaoald coatiaue because the 
report win be handy and will give a complete picture of the wor_ ad 
activities 01 die iadiridul IDstitutes at ODe plac.e. 
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1.23 The Committee also note that in addition to the above 
Iostitutes, the Ministry of Food and Civil Snpplies also gives some 
financial assistance for schemes on modernisation of rice milling and 
ntilisation of bye-products like bran, husk etc., uodertaken by various 
Institutes/Centres for the research, development, training and extension 
works in the field of rice processing. The Committee find from the in-
formation given by the Ministry that the grants - in - aid given by the 
Ministry to these Institutes/Centres is very meagre in comparison to 
their total budget, as they get grants-in-aid from their sources like the 
University Grants Commission, Departments of the Government of India, 
State Governments, etc. They are also not under the administrative 
control Of the Ministry of Food and Civil Supplies. 

1.24 In view of the fact that these Institutes/Centres are neither 
foDy f'uaded by that Ministry nor are they under their administrative 
control, the Committee are incliDed to accept the suggestion of that 
Ministry that laying of the Annual Reports and audited accouots of these 
Institutes/Centers may not be insisted upon. 

1.25 The Committee, however, recommend that the Ministry of 
Food aod Civil Supplies should, in future, include in their own Annual 
Report a chapter giving the amount of grant-in-aid given to each such 
Iostitute/Centre during the year, the purpose r~r which it was given, the 
activities pursued by the Iostitute/Centre and whether the amouot was 
gainfuUy utilized so that the principle of accouotability to Parliament 
is complied with. 



CHAPTER D 

REQUEST FROM THE MINISTRY OF LABOUR FOR WAIVING 
THE REQUIREMENT OF LAYING OF ANNUAL/AUDIT 
REPORTS OF THE INSTITUTIONS RECEIVING FINANCIAL 

ASSISTANCE FROM THAT MINISTRY. 

2.1 In para~aphs 1.10 and 1.11 of their Sixth Report (Seventh Lok 
Sabha) the Committee Qn Papen laid on the Table ,recommended as 
under : 

"1.10 From the information furnished by the Ministry, the Com-
mittee find that the Research Institutes do not receive grants 
directly from the Central Government out of the Con-
solidated Fund of India but are supported by the Indian 
Council of Social Science Research out of the funds of the 
Council. 

1.11 In view of the difficulties expressed by the Ministry of 
Education and Social Welfare, the Committee do not insist 
on the requirement of laying of separate Annual Reports/ 
Audit Reports before Parliament in respect of the Research 
Institutes. 'The Committee, however, recommend that the 
Indian Council of Social Science Research, which directly 
finances and controls the Research Institutes and whose 
Annual Report is laid on the Table should, in future, 
incorporate invariably in its Annual Report a detailed 
chapter about the Research Institutes giving an account of 
the functioning of each Institute/Centre financed by the 
Council, the amount, of grant both recunjng and non-
recurring, given to each of them as also the activities pursued 
by each Institute/Centre during the year." 

2.2 The Department of Parliamentary Affairs have on 2 August, 
1982 forwarded a copy of note received from the Ministry of Labour 
requesting the Committee for waiving the requirement of laying of 

lQ 
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Annual/Audit Reports of the Institutions receiving financial assistance 
from the Ministry of Labour. 

2.3 In their note, the Ministry of Labour have advanced the 
following grounds for seeking exemption from laying the Annual/Audit 
Reports of the Institutions receiving financial assistance from that 
Ministry :-

"The. owners of the iron ore mines and manganese or mines 
or a local authority, are granted loan or subsidy or grants-in-
aid out of the Iron Ore Mines and Manganese Ore Mines Labour 
Welfare Fund, in aid of any scheme approved by the Central 
Govenment for any purpose connected with ~ welfare of persons 
employed in iron ore mines and manganese ore mines Hundreds of 
owners of iron ore and Manganese ore mines are granted financial 
assistance out of the said fund in one form or the other to meet the 
expenditure incurred in connection with the measures which are 
necessary or expedient to promote the welfare of person.~ employed 
in the iron ore mines and manganese ore mines such as provision 
and improvement of medical, water supply educational, housing 
and recreational facilities etc." 

2.4 .With regard to the source through which these institutions are 
financed, that Ministry have stated : 

"The owners of the privately owned mines finance and manage 
these mines on their own. The Central Government, Ministry of 
Labour grants financial assistance to them out of the Iron Ore 
Mines and Manganese Ore Mines Labour Welfare Fund only for 
scheme meant to promote the welfare of workers." 

2.5 As regards the constitution of the Labour Welfare Fund, 
Section 3 of the Iron Ore Mines and Manganese Ore Mines Labour 
Welfare Fund Act, 1976 provides : 

"3. There shall be formed a Fund, to be called the Iron Ore 
Mines and Manganese Ore Mines Labour Welfare Fund, and 
there shall be credited the~to-

(a> an amount which the Central Government may, after 
due appropriation made by Parliament by law in this 
behalf, provide from and out of the proceeds of duty of 
~toms and duty of a.cise credit~ \lnf;ler ~tion 5 of 'he 
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Iron Ore Mines and Manganese Ore Mines Labour 
Welfare Cess Act, 1976, after deducting therefrom, the 
cost of collection as determinincd by the Central Govern· 
ment under this Act ; 

(b) any income from investment of the amount credited 
under the Act referred to in clawe (a) and any other 
moneys received by the Central Government for the 
purposes of this Act." 

2.6 Section 4 of the Act (Bee Appendix II) provides for the 
purposes for which the fund will be applied by the Central Government. 

2.7 Regarding. the names of the Central Organisations which 
control those institutes and whether they are fully financ:ed by that 
organisation, that Ministry have informed that 'the owners of the privately 
owaed iron ore mines or manganese ore mines are not under the control 
of any Central Organisation under the Ministry of Labour.' 

2.8 & regards the amount of financial assistance given to each of 
the inatitutes during the yean 1978.79, 1979.80 and 1980·81, tbe Ministry 
of Labour have Itated as under : 

Year 

"The number of the mine managements receiving financial 
assistance in aid of welfare schemes for workers being large, it is 
not possible to give management. wise break-up of the ameu"t of 
financial auiltance given to mine managements. However, the 
total amount of financial assistance given to the mine managements 
in the whole country is given below: 

Rs. in 'Iakhs 

Health Education Recreation Water Howing 
su:pply 

1978·79 11.02 7.05 2.22 2.35 49.03 

1979·80 17.34 7.02 2.30 12.10 77.87 

1980·81 13.72 1.66 l.l6 0.46 59.40" 

2.9 About the difficulties envisaged by the ministry in laying of 
reports/aecounts of the 'n.ti~u~ b.efo~ Partiamen~ ~he ~inistrr hay~ 

,tated i 
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"As the number of mine managements receiving grants-in-aid out 
of the Iron Ore Mines and Manganese Ore Mines Labour Welfare. 
Fund is large, it will not be practicalJy possible to obtain from them 
their annual reports/audit reports every year for placing befQre the 
Parliament. There is no obligation on them to send their reports/ 
audit reports to the Ministry of Labour. It will be difficult to 
obtain such reports from them as they are not under the adminis-
trative control of the Ministry of Labour. The relevant Acts also 
do not require the managements to lay their annual reports/audit 
reports before Parliament." 

2.)0 The Committee note that the Ministry of Labour grants loans 
or subsidy or p-aats-ia-aid, out of the !roo Ore Mines 'and MaogaDese Ore 
MUtes Labour Welfare Faod, to the owDers of the iroo ore mines and 
maogaaese ore mines or local authority ia aid of any scheme approved by 
the Ceotral Goveromeot for any purpose coooected with the welfare of 
per80DS employed iD iroD ore mines aDd maoganese ore mines. The 
Committee also note that the managements of these privately owned mines 
are not UDder the administrative cODtrol of the Ministry of Labour and 
are, therefore, not under any obligation to send their Aooaal/ Audit 
Reports to that Ministry for laying before Parliament. Taking these 
factors iDto consideratioD and in view of the fact that the number of SDch 
mine managements as receive financial assistance out of the IrOD Ore 
Mines and Manganese Ore MiDes Labour Welfare FUDd in aid of the 
welfare schemes for workers is very large, the Committee do not insist on the 
reqniremeDt of laying of the Aoonal! Andit Reports of these mine manage-
ments before the two Houses of ParliameDt. The Comaritt", however, 
desire the Ministry of Labour to reflect· ia a suitable mauer in the Au_I 
Report of that Ministry the amooot of loans, subsidy or eraats-ia-aid 
given to the mine managements ODder the various welfare schemes covered 
under the above-meDtioned Food so that Parliament are kept informed 
about SKberaats. 



ctfAItTEll Itl 

bELAY IN LAYING ANNUAL REPORTS OF THE FOOD COR-
PORATION OF INDIA FOR THE YEARS 1978·79, 1979-80 AND 

1980·81 

3.1 On 1.2.1980, the Minister of Agriculture laid on the Table of 
Lok Sabha a statement explaining, in~r alia, Food Corporation of India 
for 1978-79 within the stipulated period as under: 

"The accounts of the Corporation for 1978-79 were approved 
by the Board of Directors on 15.11.1979. The final report from the 
'Comptroller &: Auditor General has not been received so far which 
has delayed the printing of the Report. It has thus not been 
possible to lay the annual report of the Food Corporation of India 
for the year 1978-79 on the Table of the Howe within the stipulated 
period of time." 

3.2 The Annual Reports (b:lth Hindi and English versions) of the 
Food Corporation of India for the years 1978.79 and 1979.80 togethe~ 
with the audited accounts were laid on the Table of Lok Sabha on 
2.3.1981 and 24.8.1981 under the provision of section 35 (2) of the Food 
Corporations Act, 1964 after a delay of 14 months and 8 months, 
respectively, in·terms of t~e recommendation of the Committee on Papers 
laid on the Table made in paragraph 4.16 of their Second Report (Fifth 
Lok Sabha) presented to Lok Sahha on 12.5.1976. 

3.3 Section 35 of the Food Corporations Act, 1964 provides as 
under : 

"35 (l) A Food Corpration shall, as soon as possible after the end 
of each year, submit to the Central Government an annual 
report on the working and affairs of the Corporation. 

(2) The Central Government shall, as Boon as may be 
after the receipt of such report, cause such report and 
the audit report received under section 34 together 
with any comments thereon or supplement thereto by 
the Comptroller and Auditor General of India to be 
laid before both Houses of Parliament. " 

14 



3.4 On being enquired about the dates of finalisation of the 
accounts of the Corporation for the year 1978-79 and the appointment 
of statutory auditors, the Ministry of Agriculture have informed that the 
statutory auditors were appointed on 24.3.1979 and the accounts were 
approved by the Board of Directors of the Food Corporation of India on 
15.11.1979. As regards commencement· of audit by the auditors, the 
Ministry have stated that as different auditors were appointed for 
different regions in which the Corporation was functioning, they took up 
this work on different dates. By and large, audit work commenced 
during the first week of May, 1979. 

3.5 As regards the reasons for not adhering to the time limit 
prescribed by the Committee for laying the Report as the Statutory 
auditors had given their Audit Report on the accounts on 15.11.1979, the 
Ministry stated: 

"Under section 34 (5) (b) of the FCI Act, the C & A.G. of India is 
empowered to conduct a supplementary or test audit of the 
accounts of the Food Corporation of India and audit is 
conducted by that office under section 34 (6) (d) of that 
Act. 

The Auditors Report was sent to the office of the C & A.G. on 
15.11.1979. The comments of that office dlted 23.8.1980 
were received on 30.8.1980. The replies to the comments 
were finalized by the Board of the FeI in its its meeting held 
on 14.10.1980. T~e printed copies of the Annual Report 
were received in the Department of Food on 13.2.1981. 
The report was forwarded tolthe Secretariat of the two 
Houses on 19.2.1981, for laying on the Table of the 
House." 

3.6 When asked why the statement of reasons for delay in 
laying the Report was not laid alongwith the Report for 1978· 79 on 
2.3.1981, the Department of Food stated that as the statement indicat. 
ing the reasons for delay had been laid on the Table of Lok Sabha on 
1.2.1980, it was not necessary to lay it again alongwith. the Report on 
2.3.1981. 

3.7 As regards the steps taken by the Ministry to enlure timely 
laying ofthe Report before Parliament in future in view of the fact that 
the Annual Report of the Food Corporation of India for 1977·78 was 
laid on the Table on 28.1.1980 after a delay of 13 months, the Depart. 
ment of Food stated : 
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"It has been emphasized by the Department on the Corporation 

from time to time that the Annual Report of the Corporation should 
be finalised as early as possible so that it could be laid in the Parlia-
ment by the due date. In meetings with Director Qf Audit efforts 
have been made to devise ways and means for minimising the time 
for finalisation of Audited Accounts. The Food Corporation of 
India is also taking suitable steps to arrange for finalisation of their 
accounts by the Boud within a p~iod of 6 to 7 months, after close 
ofthe accounting year." 

3.8 In the statment laid on the Table of Lok Sabha on 24.8.1981 
alongwith the Annual Report for 1979·80 the Ministry of Agriculture 
(Deptt. of Food) explained)he reasons for delay as under: 

"It has not (been possible to lay the Annual Report of the 
Food Corporation of India for year 1979·80 before Parliament 
before 31st December, 1980 due to delay in finalisation of accounts 
because of bandh in Assam, disturbances in Uttar Pradesh and 
staff problems in West Bengal. Accounts were finalised by the 
Corporation on 31.12.1980 and were sent to the Comptroller and 
Auditor General of India on 9.1 .1981 for conducting supplementary 
audit and for their comments as per provison of.the Act. Their 
comments were received by the Corporation on 26.3.1981. Th~ 

replies of the Corporation on the comments of the comptroller and 
Auditor General' of India were finalised by the Corporation on 
4.4.1981. The printed copy of the Report from the Corporation 
was rC'ceived by Government on 18.7.1981." 

3.9 The Annual Report of the Corporation for the year 1980.81 
was also not laid within the stipulated period i.e. 31.12.1981. However, 
a statement was laid on the Table on 8.3.1982 in which the reasons for not 
laying the Report have been explained as under : 

"It has not been possible to lay the Annual Report and 
Audited Accounts of the Food Corporation of India for the year 
1980·81 befo~e Parliament before 31st December, 1981 due to 
delay in finalisation of the accounts. Accounts were finalised by 
the Corporation on the 24th December, 1981 and were sent to the 
Qlmptroller and Auditor General ofIndia on 8.1.1982 for conduct-
ing supplementary audit and for their comments as per provisions 
of the Act. The Comments of the Comptroller and Auditor General 
of India are still awaited." 
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3.10 The Annual Report of the Corporation for the year 1980-81 
was laid on the Table of Lok Sabha on 9·8·1982, with a statement 
explaining the reasons for delay in laying the Report. The reasons 
advanced by the Ministry of Agriculture (Department of Food) in the 
delay statement are, i7&tfr alia as under : 

"Accounts' were finalised by the Corporation on the 24th 
December, 1981 and were sent to the Comptroller and AUditor-
General of India on 8-1-1982 for conducting supplementary audit 
for their comments as per provisiom of the Act. The final comments 
of the Comptroller and Auditor General of India were received on 
21-4-1982. The replies of the Corporation on the comments of the 
Comptroller and Auditor General of India Were finalised by the 
Corporation on 16-6-1982. The printed copies of the report were 
received from the Corporation on 14-7-1982." 

3.11 At their sitting held on 24-8-1982, the Committee considere<l 
the whole matter. 

3.12 In a statement laid on the Table of Lok Sabha on 28th 
February, 1983, the reasons for not laying the Annual Report of the 
Corporation for the year 1981-82 have been explained as under: 

"It has not been possible of lay the Annual Report and 
Audited Accounts of the Food Corporation of India for the year 
1981-82 before the Parliament before the 31st December, 1982 
due to delay in finalisation of accounts. The accounts were 
finalised by the Corporation on the 24th December, 1982 and 
were sent to the Comptroller and Auditor General of India on the 
18th January, 1983 for conducting a supplementary audit and for 
their comments as per provisions of the Food Corporation Act, 
19q4. The comments of the Comptroller and Auditor General of 
India are still awaited." 

3.13 The Committee note tbat under the provisioDS of SeetiOD 35(2) 
of the Food CorporatiOllS Act, 1964, the CeDtral GOyemmeDt are required 
to lay before both Hooses of ParliameDt tbe AnIlual Report, Audit Report 
aod the comments of the Comptroller aod Auditor GeDeral of Indi~ 
$ereoD or sup.,lemeot tJteretf;) of ~ Food CorporatioD or Indi~_ 
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3.14 The Committee also note tbat the Annul Reports containing 
the Audit Reports and comments of the Comptroller and Auditor General 
of India thereou of the Food Corporation of India for the years 1978-79, 
1979-80 and 1980-81 were laid on the Table of Lok Sabha after a delay 
of 14 months, 8 months and 71 months respectively, in terms of the 
recommendation of the Committee on Papers laid 00 the Table made in 
paragraph 4.16 of their Second Report (Fifth Lok Sabba). The Com-
mittee feel concerned to note tbat the Annual Report of the Corporation 
for the year 1981-82 which ought to have been laid by 31-12-1982 has not 
So far been laid. The Committee hope that the ADDual Report for 1981-
82 would be laid on the Table without any: furtber delay. 

3.15 The Committee note tbat the Food Corporation of India is not 
adhering to the time limit of 3 months laid down by the Committee in 
their above-mentioned recommendation for finalisation of aDDual accODDts. 
From the information given in the delay statements laid on tbe Table of 
Lok Sabba on 9-8-1982 and 28-2-1983, the Committee find tbat the 
Corporation takes about 9 months after the close of the year in finalising 
tbeir accolIDts, as accolIDts for the years 1980-81 and 1981-82 were finalised 
in the montb of December instead of Jnne. According to the information 
furnished by tbe Ministry, the Committee also find tbat even after 
meetings held with the Director of Andit to devise ways and means for 
minimising the time for finalisation of Audited Accounts, the Corporation 
takes 6 to 7 months, after the close of tbe accolIDting year, in finalising 
their accolIDts. The Committee are of tbe opinion that if the Corporation 
follows its own time Schedule, then their future Annual Reports would 
never be laid on the Table within the time limit stipulated by the Com-
mittee, i.e. within 9 months of tbe close of the accounting year. 

3.16 It is regrettable tbat despite being emphasised from time to 
time by tbe Ministry of Food and Civil Supplies on tbe Corporation the 
need for finalisation of the ADDual Report and its laying before Parliament 
by the due date, the poSition has not at all improved as none 'of the above-
mentioned ADDual Reports of the Corporation bas been laid on the Table 
in time. The Committee, therefore, desire the Ministry of Food and 
Civil Supplies to issue suitable instructions to the Food Corporation of 
India to chalk out a time bound programme, in consultation with the Audit, 
for finalisation of their Report and ADDual accolIDts in accordance with 
the guidelines laid down by the Committee in tb"ir aforemeJitione4 
recoPlQlendation. 
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3.17 1be Committee hope that the AJIIlaaI Report together wfth tile 
Alldit Report and comments of the C &: A.G. thereon of the Food 
Corporation of ladia for the year 1982·83 would be laid 00 the Table i. 
time and in fature the time limit as laid down by the CODUDittee would be 
,trictly adhered to. 



tlltAI'n:tt tv 

DELAY tN LAYING AUDITED ACCOtJN'ts OF THE f'OST. 
GRAmJATB tNSTITUTE OF M~DioAL EIJtJCATIONAND 
RESEARCH, CHANDIGARH FOR THE YEARS 19i9-M, 1980.81 

AND 1981-82 

4.1 The Annual Report for 1980-81 and the Audited Accounts 
for 1979·80· of the Post-Graduate Institute of Medical Education and 
Research, Chandigarh together with a statement showing reasons for 
delay were laid on the Table ofLok Sabha on 25 February, 1982. While 
laying the above Report and Accounts, the Ministry did not lay their 
own 'Review' on the working of the Institute. 

4.2 The statement of reasons for delay in laying the Audited 
Accounts for 1979-80 reads as follows : 

"The annual accounts of the Post-Graduate Institute of 
Medical Education and Research, Chandigarh are audited by the 
Accountant General, Himachal Pradesh, Simla. In accordance with 
the recommendations of the Committee on Papers, the accounts 
are required to be laid on the Table of the House within 9 months 
of the close of the relevant year. A copy of the certified annual 
accounts of the Post-Graduate Institute of Medical Education and 
Research, ChaQ.digarh, for the year 1979·80, together with the 
Audit Report thereon was received from the Accountant General, 
Himachal Pradesh and Chandigarh, Simla in September, 1981. 
Hindi version of the Audit Report was received in the last week 
of November, 1981. On receipt of the Audit Report and accounts, 
action was initiated to make the requisite number of copies (in the 
Hindi and English versions) of the Audit Report. There has been 
lome delay in the finalisation of the audit report for the reason that 

_accounts/records of private grants (specific purpose grants) had 
not become available at the time of the regUlar audit during 
October/November, 1980. Audit of these accounts was conducted 
in May, 1981." 

.Annual Report for 1979·80 was laid on the Table of'Lok Sabha 
on 26 March, 1981. 

20 
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4.3 In p&f.~ph 3.5 of their First Report (Fifth LokSabha), 
the Committee on Papers laid on the Table il&verecouma-ended as 
under: 

" ••....•..........•...... normally the Annual Report and audited 
aecounts of au~onomous organisation should be p~ntep to 
Par~e;l\t together to e~ble tbe House to have a comp~te picture 
of the working of that body. This decision should . not be taken 
to imply tbat laying of reports and accounts could be delayed to 
any length DC tiltte. The Committee reaommeud that t1te Ap.nual 
Report together with the audited accounts and audit report thereon 
for a particular year should be laid on the Table w~thin 9 months 
of the close of the accounting year unless otherwise stipulated in 
the Act or rules under which the organisation has been.llet up;' To 
comply with this requirement proper time schedule should be laid 
down for compilation of Annual Report and IlOOOWlta and their 
auditing. The Committee feel that norm:d1y a period t){ 3 months 
would be sufficient for compilation of accounts and their submis. 
sion to audit; the next 6 months might be given fot audlting of 
accounts ; for printing of the report and sending it to GovernQlellt 
for laying. If for any reason the report, audited accouniJ A~ 
audit report cannot be laid within the stipulated period of 9 
months, the Ministry should lay within' 30 days of etl:piry of the 
preJcribed. period or al soon as the House meets,whicnever is later 
a statement explaining the reasons why the report and accounts 
could not be laid within the stipulated period." 

4." The Ministry of Health and Family Welfare, 'on being asked, 
furrtiJhed infotmation on certain points, ·tllde their coiamunication. dated 
U Apt!i1and 3 May, 1982, as in4icated belOw :"-

PO\ntB 

(i) The date on which 
the accounts for 
. 1979-80 were ready. 

(U) The date on which 
accounts were han-
ded over to Audit. 

RepZiu 

August, .19M. 

The accounts were despatched to the 
Accountant General, Himachal Pradesh 
and Cbandigarh, Simla on' 14:8.1980 and 
received by t~e Accountant General on 
18.8.1980. 



(iii) The dates on which 
the audit waS 
commenced and 
completed. 

(iv) The date on which 
draft Audit Report 
was received. 

(v) The date on which 
draft Audit Report 
was replied to. 

(vi) The date on which 
final audit Report 
was received by the 
Ministry. 

/ 

The audit was conducted from 4.9.1980 
to 14.11.1980. 

Draft audit Report was received by 
the Institute "'de A.G. letter dated 
1.12.1980. 

9.12.1980 and 12.12.1980. 

14.9.1981 (English version) 
25.11.1981 (Hindi version) 

4.5 In paragraphs 3.6 and 3.8:of the Second Report (Sixth Lok 
Sabh~), the Committee on Papers laid on the Table recommeded as 
follows : 

"3.6 The Committee are of the view that laying of 'Review' 
alongwith the Annual Report of the organisation need not be 
confined only. to Companies incorporated under the Companies 
Act, 1956. Even in the case of autonomous bodies, Government 
should examine' the reports submitted by such bodies and prepare 
a 'Review' giving salient points of achievements, total' expenditure 
incurred by the Government on the body, how far the autonomous 
body has achieved the object for which it was set up and what are 
the salient features of its future programme. Where the Report or 
the Audit Report mentioned any serious irregularity or any other 
matter of importance which needed corrective action", or further 
enquiry, it was expected that Government made a mention in the 
~eview of the action being taken in that direction. However, 
where information on all the aforesaid matters is already available 
in the report and Government have nothing to add thereto, Govern-
lDent should, in accordance with the recommendation made by the 
Committee in para 4.18 of,their Second Report (Fifth Lok Sabha), 
lay on the Table along with report a statement saying that they 
are in agreement with the report and hence no 'Review' is being 
laid." 



3.8 The Committee hope that the administrative Ministries 
will critically examine Annual Reports/audited statements of 
accounts of the autonomous organisations under their control and 
invariably lay along with the Report/audited statement of accounts 
their own assessment before Parliament in the fonn of 'Review' ... 

, 
4.6 Explaining the reasons for not laying 'Review' on the working 

of the Institute along with the Annual Report for 1980·81 and Audited 
Accounts for 1979.80, the Ministry of Health and Family welfare stated 
as under: 

"The recommendations contained in paras 3.6 to 3.8 of the 
Second Report (Sixth Lok Sabha) of the Committee on Papers laid 
on the Table have inadvertantly escaped our notice. As such the 
'Review' on the Annual Report for the year 1980·81 ~nd Audited 
Accounts for 1979·80 of the Institute could not be laid on the 
Table of the House. However, it will be ensured that in future 
this 'Review' is also laid on the Table of the House along with the 
Annual Reports and the Audit Reports." 

4.7 As regards the steps taken to ensure timely laying of Annual 
R-eportsand Accounts of the Institute in future, the Ministry have 
stated : 

"The Institute has reported that efforts are being made to 
complete the accounts for submission to Audit as early as possible 
so as to adhere to the prescribed date in future." 

4.8 - The Audited Accounts of the Institute for 1980·81 were laid 
on the Table of Lok Sabba on 5 August, 1982 with a statement of reasons 
for delay and 'Review' on the working of the Institute. The statement 
of reasons for delay reads as follows : 

"The Annual Accounts of the Post.graduate Institute of 
Medical Education and Research. Chandigarh, are audited by the 
Accountant General, Hi~hal Pradesh and Chandigarh, SimJa. 
In accordance with the reeommendations of the Committee on 
Papers, accounts are required to be laid on the Table of the House 
within nine months of the close of the ~elevant year. Acopy of the 
certified Annual Accounts of the Post.graduate Institute of Medical 



Education and Research, Chandigarh for the year 1980-81 together 
with the Audited Report thereon was received from the Accountant 
General, Himachal Pradesh and Chandigarh, Simla, in May, 1982. 
The Hindi version of the Audited Report was received in the second 
week of June, 1982. On receipt of the Accounts action was initia-
ted to mak~ the requisite n~mber of copies of the Report, in 
English and Hindi." .. 

4.9 The Annual Report for the year 1981·82 along with 'Review' 
ofOovemment was 'laid on the Table on 24 February, 1983. The Audited 
Accounts for that year were laid on the Table on 28 July 1983 alongwith 
'Review' and statement of rea~ons for delay. The statement of reasons 
tor delay reads, inU,. aliG, as under : 

"The Annual Accounts of the PGIMER, Chandigarh for the 
lor the year 1981·82 were submitted by the Institute to the 
Accountant General, Himachal Pradesh, Simla on the 14th 
September, 1982. The Accountant General received the Annual 
Accounts on the 20th September, 1982 and undertook the work 
regarding certification of accounts and audit thereon from 11.10.82 
and concluded the same on 13.12.82. Replies to the Audit Inspec. 
tion notes were lent by the Institute on 2312.82. The Accountant 
General forwarded the Audit Report to the Ministry on tbe 11 th 
April, 1983 (received in the Ministry on the 14th April, 1983). Tlle 
comments of the Institute on the Audit Report were obtained. The .... 
Hindi version of the Audit Report was received from the Audit 
Officer on the 10th June, 1983. The Annual Accounts for the 
year 1981-82 and the Audit Report thereon are being placed on 
the Tabe of the Sabha." 

4.10 The Conuuittee note that the Audited Accounts or the Post-
Graduate Iostitute of Medical Education and Research, CllaIldlgarh f. 
the years 1979-80, 1980-81 and 1~8t-82 were laid on the rable or La 
Sabha after a delay of 14 months, 7 months a04 agaill 7 IHIItbt, 
respectively. The Committee regret to DOte that despite their oft-
repeated reeemaendatioo, contained in paragraph 3.5 of the First 
Report (Fifth Lot Sabha), that the Amlual Reports and Audited 
AceoullC5 0:' the a1ltoDOIIloDs OI'guisations for. particular year 
eboald normally be laid OD the Taltle of the House together, there has 
never bee. an occasion when the AnDual Report and Audited Accouats or 
fbis lalltit .. for a year .... 4 beelUO laid. It is oeedlessto point ont that .aa of A..u Report with«Mat tbe Aq4ited ~UDU\ is lQelJl.pgIess 
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. because the Members of Parliament do not get a complete picture of the 
activities undertaken and achievements made, by the organisation with 
the funds provided by the Government during a year. In order to ensure 
laying of the AQUual Reports and Audited AccollDts of tbe Institute 
together in time, the Committee recollUbend tbat a time boulld ptogralbbl. 
for completion of accounts and the Report should be chalked out and its 
strict observance watcbed In (nture so tbat bcJtb tbe Annual Report .... 
audited accounts are laid olt the Table or tbe 1I0use together within 9 
months of the close of the accollDting year. 

4.11 The Committee note that the MiniStry of Health •• d ta...u, 
Welttre did not lay their own 'keTiew' .Iongwitb the AIUlaeI ReporllJ of 
the PO$t-Gradnate Ilistitate of Medical Etlucatlon ad ReMlftb, 
Cbandigarfl for tile years 191NO aad 1980-S1. Howeyer, on tlleir 
atteRtioa being drawn to daelr Japes, the Ministry of Heahb ud .. ....., 
Welfare laid on tbe Table the requisite 'Review' alongwith Uae A-..J 
Report of the Institute for the year 1981-82. The Committee trust that 
the Minfstry .18 be more rigi .... t In fuMe ill this .eta,tl· ad ",m 
invariably lay their 'Revie.' .1oDpith the Annual Reports ... A ...... 
Accounts of the Institute. 

4.12 From the statemeltts of reasons for delay laid .Iongwltb the 
Audited Accounts of the Post-enduate Institute of Medical Edoc:.tion 
lUId Research, Cbandigarh for the years 1979-80,1980-81 and 1981-82, the 
Committee find that these statements lack information required for 
hlentifying the stages where the delay bad actuaBy otcurtea. 'rho 
Committee are constrained to obsene that the Ministry have treatell th. 
requirement of laying of statemtllt of reuoaa for delay as a mere fOI'lllllHty. 
'I'be Committee take a serious dOte of dais attitude. 

4.13 The CODlDlittee, therefbre, recOlbm.bd that tIN statelllent 
of reasens for delay IIbouId invariably indieate. in chronologieal order, 
the utes of tinaJisatioa of Report aAd ac(oUllt6, tlaeir submission to aaiR, 
receipt of draft audit report, replies glYell to audit queriest if any, 
receipt of final audit report, translatiou allCl printiag of Anaual Report 
and AC(ounts, adoption of the Annual Report and Accounts by 'the 
ae.ral Body of tile IlIItiQateI fn.. of copies of tile Report and 
AeHuts to tile Ministry for laYiIII _ the T.b~ oC tlae House, .tc., 
So tllat the House .. y i_tify .... stage and e1UeDt of delay and 8~t 
remedial ..... es whel'e relluir~. 



CHAPTER V 

DELAY IN LAYING ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF THE MAHATMA GANDHI INSTITUTE OF 
MEDICAL SCIENCES, SEWAGRAM, WARDHA FOR THE YEARS 

1978-79 AND 1979-80. 

5.1 The Annual Reports and Audited Accounts of the Mahatma 
Gandhi Institute of Medical Sciences, Sewagram, IWardha for the year 
1978-79 and 1979-80 were laid on the Table of Lok Sabha on 4 March. 
1982 with a statement showing reasons for delay. The Deputy Minister 
of Health and Family Welfare while laying the above Report and 
accounts did not lay in the 'Review' of Government on the working of 
the Institute. 

5.2 The statement showing reasons for delay in laying the afore-
meJ;ltioned Reports and AccouDts reads as follows: 

"Based on the recommendations of the Committee on Papers 
laid on the Table (6th Lok Sabha) that all Statutory/Autonomous 
Organisations, Public Undertakings, Corporations, Societies etc. 
which are financ~d out of the funds drawn from the Consolidated 
Fund of India, should lay their Annual Reports and Audited 
Accounts (Both English and Hindi) before both Houses of Parlia-
ment, irrespective of. the fact whether the statutes, rules and 
regulations of such Organisations provide therefor or not, and 
whether they are registered under the Company's Act, 1956 or DOt, 
the Ministry of Finance had amended the General Financial Rules 
to the extent that it has been made obligatory on the part of all 
bodies/institutions/organisations to which grants are made by the 
Government to lay their Annual Reports and Audited Accounts on 
the Table of the House within 9 months of closJng of the Financial 
year of the grantee institution. -

In connection with implementation of the recommend~. 
of the Committee on Papers, a doubt had arisen whether, for this 
purpose, it was necessary to require the grantee institution to 
amend suitably the Statute or Memorandum of Association or 
Bre-laws. The Department of Legal Affain advised in Januarr. 

~6 
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1981, that such an ~eDdment was Dot necessary and that the 
Government, while giving grants, may direct that the Annual 
Accoun~ of such Institutions would be laid on the Table of the 
House. 

The Kasturba Health Society, Sewagram, Wardha, which is 
running the Mahatma Gaudhi Institute of Medical Sciences, 
Sewagram, Wardha, has furnished the Audited Statement of 
Accounts and the Annual Reports for the years 1978·79 and 
1979.80. However, as the Annual Reports for the two yean were 
supplied by the Kastur~a Health Society only in English and the 
Society expressed its inability to get the same translated into Hindi, 
the tr~nslation of these documents could be completed only in 
January, 1982. Hence the Audited Statements of Accounts and 
the Annual Reports for the years 1978·79 and 1979·80 are now 
being laid on the Table of the House." 

5.3 In paragraphs 3.5 of their First Report (Fifth Lok Sabha) and 
1.12 of Second Report (Sixth Lok Sabha), the Committee on Papers laid 
on the Table have recommended as under : 

" ........................ normally the Annual Report and audited 
accounts of autonomous organisations should be presented to 
Parliament together to enable the House to have a complete picture 
of the working of that body. This decision should not be taken to 
imply that laying of reports and accounts could be delayed to any 
length of time. The Committee recommend that the Annual 
Report together with the audit-ed accounts and audit report there. 
on for a particular year should be laid on the Table within 9 
months of the dose of the accounting year unless otherwise stipu. 
lated in the Act or rules under which the organisation has been set 
up. To comply with this requirement proper time schedule should 
be laid down for compilation of Annual Report and accounts and 
their auditing. The Committee feel that normally a period of 3 
months would be sufficient for compilation of accounts and their 
submission to audit; the next 6 months mi&,ht be given for auditing 
of accounts ; for printing of the report and lending it to Govem. 
ment for laying. If for any reason the report, audited accounts 
and audit report cannot be laid within the stipulated period 'of 
nine months, the Ministry should lay within 30 days of expiry of 
the prescribed period or as soon as the House meets, whichever 
is later, at statement explaining the reasons why the report and 
IlccountS couJd not be l~ig within ~4fo stipulated period." 
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[IR (CPL-5LS), paragraph 3.5] 

................. all Statutory/Autonomous organisations, Public 
Undertakings, Corporations, Joint Ventures, Societies etc., which 
are financed out of Funds drawn from the CoDlOlidated Fund of 
India, after being voted by the Parliament, in the form of shares, 
subsidiea, grants.in.aid etc., either wholly or partly should lay 
tbeir Annual Reports/Audit Reports (both English and Hindi 
versions) before both Houses of Parliament irrespective. of the fact 
whether the Statutes, Rules or Regulations of such organisations 
provide therefor or not and whether they are registered under the 
Companies Act, 1956 or not." 

[2R (CPL.6LS), paragraph 1.12] 

5.4 The Ministry cf Health and Family Welfare on being asked 
to furnish information on certain points, furnished the same vide their 
communications dated 31 March, and 20 April, 1982. The points on 
which information was asked for and the replies given there to are as 
followa: 

PoitsU 

(i) The date on ,which the decision 
for laying Annual Reports and 
Accounts of the Institute was 
taken and communicated to 
the Institute. 

(ii) The date on which the Annual 
Reports for 1978-79 and 
1979.80 were received in the 
Ministry. 

(iii) The date on which Audited 
statement of Accounts for 
1978-79 was received in the 
Ministry. 

(iv) The date on which the Audited 
statement of Accounts for 
1979-80 was received in the 
Ministry. 

2 ------
29.9.1980 

22.6.1981 

21.10.1980 

22.6.1981 
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I 

(v) The date OD which the 
Annual Reports and 
Accounts were sent for 
translation. 

(vi) The arrangements made 
. by the Ministry/Institute 

to get the Annual Reports 
and Accounts translated 
into Hindi. 

(vii) The steps taken or 
proposed to be taken on 
ensure timely laying 
before Parliament the 
Annual Reports and Accounts 
of the Institute. 

2 

3.9.1981 

Annual Reports for the yean 
1978-79 and 1979·80 have 
been got translated into Hindi 
through the Hindi Branch of 
this Ministry. 

The Ministry bas time and 
again stressed the need for 
furnishing the required docu-
ments timely so that these 
may be placed on the Table 
of the Lok Sabha and Rajya 
Sabha within the stipulated 
period. This bas also been 
emphasised by the represen-
tatives of this Ministry in 
the meetings of the Standing 
Finance. Committee of the 
Mahatma Gandhi Institute 
of Medical Sciences. These 
directions shall be further 
pursued to ensure 
compliance. 

5.5 The Annual Report and Audited Accounts of the Mahatma 
. Gandhi Institute of Medical Sciences, Sewagram, Wardha for the year 

1980-81 were laid on the Table of Lok Sabha on 15 July, 1982 alongwith 
a ltatement ofreasoDl for delay. The statement or reasons for delay ink,. 
alta, reads as under : • 

"The Kasturba Health Society, Sewagram, Wardha which i. 
running the Mahatma Gandhi Irutitute of Medical Sciences, 
Sewagram, Wardha has furnished the Audited Statements of 
Accounts and the Annual Report for the year 1980·81. The Hindi 
venion of the Annual Report has been received from the Society 
towards the end of February, 1982. Hence the Audited Statements 



ot Accounts and the Annual Reports tor the year 1980-81, are now 
being laid on the Table of the House." 

The Ministry of Health and Family Welfare again, did not lay their 
own 'Review' on the working of the Institute. 

5.6 In paragraphs 3.6 and 3.B of their Second Report (Sixth Lok 
Sab'aa), the Committee on papers laid on ,tbe Ta~le have recommended 
uubder : 

"3.6 The. Committee are of the view that laying of 
'Review' alongwith the Annual Report of the organisation 
need not be confined only to Companies incorporated under 
the Companies Act, 1956. Even in the case of autonomous 
bodies, Government should examine the reports submitted 
by such bodies and prepare a 'Review' giving salient points 
of achievements, total expenditure incurred by the Govern-
ment on die body, how far the autonomous body hac; 
achieved the object for which it was set up and what are the 
salient features of its future programme. Where the Report 
or the Audit Report mentioned any serious irregularity or 
any other matter of Importance which needed corrective 
action or further enquiry. It was expected that Government 
made a mention in the Review of the action being taken in 
that direction. However, where information on all the afore-
said matters is already available in the report and Govern-
ment have nothing to add thereto, Government should in 
accordance with the recommendation made by the Com-
mittee in para 4.1B of their Second Report (Fifth Lok 
Sabha), lay on the Table along with report a statement 
saying that they are in agreement with the report and hence 
no 'Revif)w' is being laid. 

S.B The Committee hope that the administrative Ministries 
will critically examine An~ual Reports/audited statements 
of accounts of the autonomous organisations under their 
control and invariably lay along with the Report/audited 
statement of accounts their own assessment before 
Parliament in the form of 'Review'." 

5.7 The Committee considered the matter at their sitting held on 
4 November, 1982. 



5.8 11ae Com.ittee note that the A .... oal Reports aad Audited 
Accoats of the Mahatma Gaadhi Institute of Medical Sciences, Sewagram, 
Wardha for the years 1978-79, 1979-80 and 1980-81 were laid OR tile 
Table of Lot Sablut aftt!l' a delay of 26 mooths, 14 IIlOIItbs aad 611aOlldll, 
respectively • 

5.9 The Committee, however, note that the Annual Report and 
Accounts of the Institute for the years earlier than 1978-79 were not laid 
on the Table of the House. It was only OD 29 September, 1980 that the 
Ministry of Health and Family welfare took a decision on the basis of the 
advice given by the Ministry of Finance to lay the Annual Report and 
Audited Accounts of the Institute from the year 1978-79 onwards. Even 
if the delay is calculated from the date of decision of the Ministry, the 
delay in laying the Aunual Report and Audited Accounts for the year 
1978-79 comes to 17 months. 

5.10 From the information supplied by the Ministry of Health and 
Family Welfare the Committee find that although the Audi~ed Accounts of 
the Institute for the year 1978-79 were made available to the Ministry 
on 21 October, 1980 yet the Annual Report for that year was furnished to 
the Ministry on 22 June, 1981 alongwith the Annual Report and Audited 
Accounts for the subsequent year 1979..s0. The Committee feel that the 
Ministry did not take the necessary steps expected of them to see that the 
delay which had already occurred in respect of the Annual Report and 
Accounts for 1978-79 should not increase any further. Had the Ministry 
of Health and Family Welfare impressed upon Institute the urgent need of 
laying of the Annual Reports aad Accounts of the Institute, the Annual 
Report and Audited account not only for the year 1978-79 but also for the 
year 197'9-80 would have been laid on theTable earlier. 

5.11 The Committee note that the time taken for translation of the 
Annual Reports and Audited Accounts for the years 1978-79 and 1979-80 
also contributed to the delay in laying them on the Table of the Honse. 
SiIlce laying of both the Hiadi and English versions of documents on the 
Table of the House is a statutory obligation, permeneat arrangements 
ought to have been made to ensure expeditious translation of the A_oal 
Report aad Audited Accounts of the Institute so that DO delay was caused 
OR that account. The Committee hope that in order to avoid unnecessary 
delay ou that accolDlt in future, the Mahatma Gandhi Institute of Medical 
Sciences would make some permanent arrangement for translation of tile 
Annaal Report aad Audited Accounts in Hilldi. 
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5.12 The Committee are coaeemed to DOte that despite their 
recommeadatioas made iD paragrapbs 3.6 aDd 3.8 of their Secoad Report 
(Sixth Lok Sabha), the Ministry of Health ancI Family Welfare did DOt 
lay their own 'Review' alongwith any of the ADDual Reports aDd Audited 
Acconnts for the years 1978-79, 1979-80 and 1980-81. The ColDJIIittee take 
a serious Dote of this lapse on the part of the Ministry. The Committee are 
coustraiDed to observe that their recommendations have not been takeD 
seriously by the Ministry. The Committee hope that the Ministry of 
Health and Family Welfare would be very careful iD future and wlu1e 
laying the Annual Reports aDd Audited Acconnts of the Institute, woDld 
iDvariably lay their OWD assessmeDt of the workiDg of the Institute in the 
form of 'Review' as cODtemplated in the said recommendations. 

5.13 The Committee note that the Annual Reports and Audited 
AccouDts of the IDstitute for the year 1981-82 which shonld have 
been laid OD the Table of the Hoose by 31 December, 1982, have 
Dot so far been laid. The Ministry Qf Health and Family Welfare 
have not even laid on the Table of the House any statemeDt explaining 
the reasons why the said Annual Report and Accounts could Dot 
be laid on tbe Table of the House within the stipulated period as per 
recomineDdation contained in paragraph 3.5 of their First Report (Fifth 
Lok Sabha). This leads the Committee to conclude that their recom-
mendations have Dot received the respect that they deserved. The Com-
mittee, therefore, need hardly str~ss that their above recommendations 
should be strictly followed in future. 

5.14 On examination of the statemeats of reasons for delay laid 
alongwith the Annual Report and Audited Accounts for the years 1978-79, 
1979-80 and 1980-81, the Committee find that adequate details have DOt 
beeD spelt out to enable the Committee to pin poiDt the stage where 
the delay had actually occurred. The Committee, therefore, recommend 
that the statement of reaSODS for delay should invariably indicate, in 
chronological order, the dates of finaUsation of Report ~ Accounts, 
their sobmisson to audit, receipt of draft audit report, replies giveD OD audit 
queries, receipt of final audit report, transiatioD and priDting of Annual 
Report and Accounts, adoption of the ADDual Report and Accounts by the 
General Body, furnishing of copies of the Report and AcCOllllu to the 
MiDistry for laying on the Table of the Hoose, etc., so that the Hoose 
may ideDtify tbe stage and extent of delay and suggest remedial measures 
where required. 



CHA.P1'ER VI 

DELAY IN LAYING ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF THE CENTRAL COTTAGE INDUSTRIES 

CORPORATION OF INDIA LIMITED, NEW DELHI 

6.1 The Annual Report together with Audited Accounts of the 
Central Cottage Industries Corporation of India Limited, New Delhi for 
the year 1978.79, 'Review' of government thereon and a statement 
explaining reasons for delay in laying that Report were. laid on the Table 
of Lok Sabha on 18 September, 1981. 

6.2 The Statement explaining the reasons for delay in laying the 
Annual Report and Audited Accounts of the Corporation for 1978·79, 
reads as under : 

"The laying of the Annual Report and Audited Accounts of 
the Central Cottage Industries Corporation of India Ltd. for 
the year 1978·79 has been delayed because due to some 
unavoidable circumstances the Statutory Audit was finalised 
only in April, 1980. The receipt of the comments of CAG 
were delayed accordingly and AGM could be convened only on 
21·4-1981. The accounts, duly approved at the AGM, were 
got prin ted both in Hindi and English and received in the 
Department of Textiles only on 17·8·1981. The accounts were 
thereafter examined in the Department and are being placed 
on the Table of the House during the current Session. The 
delay in laying the report is regretted. 

Strict instructions have been issued to ensure that in furure 
the Annual Report and the Audited Accounts of CCIC must 
be laid on the Table of both the House on time, under all 
circumstances ... 

33 
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6.3 The Committee on Papers laid on the Table have recom· 
mended in paragraph 4.16 of their Second Report (Fifth Lok Sabha) as 
follows: 

.............. as in the case of the Reports of the Autonomous 
Organisations, Reports of Government Companies should 
also be laid within 9 months of the close of the accounting 
year. The Committee further Tecommend that where it is not 
possible for the Government to lay the Report of any Company 
within that period they should lay on the table a statement 
explaining the reasons for not laying the Reports within 30 days 
from the expiry of the period of nine months and if the House 
is not in Session at that time, the statement should be laid on 
the Table within seven days of reassembly of the House. 

6.4 On being asked, the Ministry of Commerce have stated the 
dale·wise position of the Annual Report and Accounts of the Corporation 
for the year 1978· 79 as under: 

(i) Date on which the company October, 1978. 
Law Board wal approached 
to appoint Statutory Auditors. 

(ll) Date on which the 
Statutory Auditors were 
appointed. 

(iii) Date of compilation of 
accounts for 1978-79. 

(iv) Date when the Statutory 
Auiditors commenced and 
completed the audit. 

(v) Date on which final audit 
report was re~eived. 

13 November, 1978 

November, 1979 

The Statutory auditors 
commeneed routine aud. 
it in June, 1979 but had 
to stop for nonavaila. 
bility of records as the 
same were' taken by the 
Central Bureau of In. 
vestigation in August, ] 979. 
The records were returned 
to the Corporation in the 
first week of October, 1979 
only. 

... Noftlllber, 1980 



(\'i) pale on whidl the comme~ts 
of C & AG on the accounts 
were received. 

(vii) Date on which the Annual 
General Meeting was held 
to adopt the Audited 
Accounts. 

(viii) Date when copies of the 
Annual Report and Accounts 
were furnished to the 
Ministry. 

p ~arch, {981 

21 Aprij, 1981. 

17 August, 1981. 

6.5 As regards the position of the Annual Reports and Accounts 
of the Corporation for the years 1979-80 and 198 I , the Ministry have 
informed on 30 March, 1982 as under: 

"(a) The Annual Accounts for 1979-80 have been forwarded to the 
CAG for their comments. As regards ~cc()unts fo! the year 
1980-81, the Corporation is following up with the Company 
Law Board for the appointment of Statutory Auditon. 

(b) The Corporation is following up with the CAG for finaIisation 
of comments on the annual accounts tor 1979·80 aDd company 
Law Board has been requested to expedite the appointment of 
Statutory auditors for 1980-81. 

(c) The annual accounts for the year 1979-80 and 1980·81 are likely 
to be ready for laying on the Table of the House in June, 1982 
aDd JallUary~ 1983, respectively." 

6.6 The Ministry of Commerce have also intimated that all possible 
steps are being taken to clear the arrears in audit at the earliest to ensure 
timely Jaying of Annual Accounts in future. 

6.7. The Annual Report together with the Audited Accounts of 
,t4e COlPOr~tion for the year 1979·80, '~eview'oI Government thereon 
fPld a statement explaining the reasoDli fOf delay in layin~ the Report 



and accounts were laid on the Table of Lok Sabha on 10 May, 1983. 
The statement of reasons for delay reads as follows :-

"The Accounts for the year 1978-79 could only be finalised 
and adopted in the Annual General Meeting in 1981. Thereafter 
the accounts had to be got approved by the Board of Directors and 
sent to the CAG for comments. 

The translation work and the printing of the copies also 
took considerable time. This resulted in the delay of laying the 
Report." 

6.8 While going through the Audited Accounts of the Central 
Cottage Industries Corporation of India Limited, New Delbi for the years 
1978-79, and 1979-80, a large number of observations made by the 
Audit have been noticed. Some of these observations are reproduced 
below. 

AUDITED AOOOUNTS FOR THE YEAR 1978-79 

SOBEDULE-] 

xxx xxx xxx. 

1. FIXED ASSETS 

Reconciliation of balance as per books and as per physical 
verification reports remain to be done. 

2. OURRENT ASSETS, LOANS AND ADV ANOES 

(I) STOCKS 

(i) Stocks laying with fabricators, processors, printers 
and tailors amounting to Rs. 1,03, 798 remain 
unconfirmed (previous year Rs. 46,674). 

(ii) Stocks valuing Rs. 16, 67, 941 lying with the 
Corporation on consignment balis have not been 
includ~ in tlle ~~unts (previous year ~ 



Rs. 14,93,806). The confirmatory letters for the 
goods held on consignment have not been obtained 
from the parties concerned. The accumulated 
liability on· account of shortages in respect of 
consignment goods as on 31 st March, 1979 is 

Rs. 2.50, 740. 
, 

xxx xxx XXX 

(vi) Stock ledgers reveal certain differences and discre-
pancies resulting . in accurate closing minus/plus 
balances. Purchases as per financial book and stock 
books of account do not stand/tallied. There is a 
difference of Rs. 3.10 lakhs, which is under process 
of re-conciliation. 

xxx xxx 
(7) The account with the CCIC Employees P.F. Trust remains 

unreconciled. 

O. PROFIT AND LOSS AOOOUNT 

1. (i) Purchases include Rs. 49,46,632 (previous year Rs. 50,48,759) 
which have been booked in the accounts on consignment basis 
which remained unverified. 

(ii) Purchases are booked only after inspection and acceptance. 

xx 

As such, no entries in respect of goods valuing Rs.· 1.60 lakbs 
received in Stores before 31st March, 1979 lying uninspected 
and unaccepted have been made in the book. 

xx xx xx xx 
AUDITED AOOOUNTS FOR THE YEAR 1979-80 SOHEDULE 

xx xx 
2. CURRENT ASSETS 

A. STOOKS 

xx xx 

xx xx xx. 

xx xx xx 
(iv) Stocks Ledgers reveal certain difference and discrepancies 

resulting in accurate closing minus/plus balances. Purchases 
and Sales as per financial books and stock books of account 
do not stand tallied to the extent of Rs. 1.11 lakbs (previous 



year 3.10 lubs) including Rs. 0.29 lakhs on account of 
embezzlement (previous year Rs. 2.29 lakhs) and Rs.0.34Iakbs 
(previous year nil) respectively. The difference of Rs.0.82 
lub of purchases (Rs. 1.11 lakhs-Rs.0.29Iakhs) previous 
year Rs.0.81 lakhs (RI. 3.10 lakhs-Rs. 2.29 lakhs) and 
RI. 0.34 lakbs of sales remained unrrconciled. 

xxx xxx xxx xxx 

3. The account with the Holding Company-Handicrafts and 
Handlooms Export Corporation of India Limited remain 
unconfirmed. Their reconciliation statement includes certain 
Debits/Credits which if and when responded may affect the 
accounts. 

4. Fire and theft occurred at New Delhi Emporium in July and 
December. 1979 respectively involving loss of certain fixed 
assets and stocks. Their resultant losses could not be identified 
and determined. though the Corporation has received insurance 
claim of Rs. 3.48 lakhs on the basis of estimated claims fi.led 
amounting to Rs. 4.44 lakhs. 

6.9 The Committee are distressed to DOte that Iayiog 00 the Table 
o( Lok Sabba, the ABDUl Reports aod Audited AccOUDts o( the Ceatral 
Cottale Iadustries . Corpontioo of ladia LimJted, New Delhi (or the years 
1978-79 ud 1979-80 was delayed by as maoy as 201 months ud 28 MOOths, 
respectively. It it regrettable that the time gap betweeo layiog o( the Almual 
Reports o(CorpontioD for the years 1978-79 aad 1979-80 is of about 17 
modis. The CeDlBlittee appreheacl that i( the preseat ,ace of delay persists, 
the Almaal Reports aod Audited Accouots of the CorporatiOD would oever 
be laid em the Table of the House io time, io future. 

6.10 It is disquietiog to DOte that the ADonal Reports ..... Auditecl 
Aceouls of the Ceatral Cottage Iaclustries CorpontiOD of ladia Limited, 
New Ddai for the years 1980-81 aad 1981-82 which should have beelliaid 
OD the Table by 31 December, 1981 aad 31 December, 1982, respectively, 
have not so far beea laid. The Committee feel that some special efforts 
weald have to be made by the Corpontioo aad the Ministry o( Commerce 
te ...... te the old arrelrs of Reports Ind accouots. Uo1ess the old arrears 
are cleared, ftItare reportB are ~ to be delayed. The COIIUIIittee tr'IL'It 



tlIIt tile AaRaI Reports. audited aecOllllts and Alldit Reports pertaining to 
the years 1980-81 alld 1981-82 would be laid without aDY further delay. As 
regards the future ADDual Reports and Accounts of the Corporation. the 
Committee recommend tut the MiDistry. in cODsultatioD with the Corpora-
tiOII and the Audit Authorities should lay down some time schedule for com-
pleting aU fOl'lllalities illVoIved in the 8nalisatioa of the ADDUI Reports and 
Accounts of the CorporatioD so that these are laid on the Table of the Hou!e 
withiD nine mODths of close of the accounting year as already recommended 
by the Committee iD para 4.16 of their Second Report (Fifth Lot Sabba). 

6.11 ID paragraph 4.16 of their Second Report (Fifth Lot Sabba). 
which was preseDted to Lot Sabha as early as 12 May, 1976, the Com-
mittee had recommended that where it is Dot possible for the GovernmeDt 
to lay the Report of any CompaDy withiD a period of 9 mODths of close of 
the accounting year, they should lay OD the Table a statemeDt explaining 
the reasoDS for DOt laying the Report, withiD 30 days from the expiry of 
that period aDd if the House is Dot iD SessioD at that time, the statemeDt 
should be laid on the Table withiD seveD days of re-assembly of the House. 
The Committee Dote that DO such statemeDt was laid OD the Table of the 
House by the Ministry of Commerce iD respect of aDY of the Annual Reports 
and Audited AccouDts of the CorporatioD for the years 1978-79 to 1981-82. 
This shows how apathetic attitude of the MiDistry of Commerce has been 
towards the recommeDdations of the Committee. At DO stage the Ministry 
of Commerce seem to have acted with calitioD and care iD the matter of 
laying of Annual Reports and Audited Accounts of the Ceatral Cottage 
Industries CorporatioD of India Limited, New Delhi. The Committee 
take a serious Dote of the DOD-compliance of their recommendation. The 
Committee desire the Minish'y of Commefce to fix: respoDsibility for 
DOnoCompliancC' of their recommendation. The Committee Deed Ilardly 
emphasise that the Ministry of Commerce should be more careful iD future 
and the recommendations of the Committee should be implemented ia letter 
and spirit. 

6.12 From the iDformatioD supplied by the Ministry of Commerce, 
the Committee find that the Statutory Auditors took as loog as one year 
iD auditing the accounts of the CorporatioD for the year 1978-79. While 
going through the Audited Accounts of the years 1978-79 and 1979-80, the 
Committee have Doticed that a large Dumber of deficiencies have beeD 
pointed out by the Auditors in the accouts. This clearly shows that 
the accounts of the CorporatioD are DOt being maiDtained proPerly. The 
Committee feel that if the acc~unts bad beeD maintained properly, the 
auditors would DOt have taken such a Ioag time ia anditiog the accounfl 



of the Corporatioa. It is distressiag fllat a COIIlIIItI'ciaI orguisatioa like 
the Central Cottage Inclastries Corporatioa of India, New Delhi sItoaId baye 
failed ia maiDtaiDiog its accoaots prope rly. The CollllDittee, therefore, 
impress upoa the MiDistry of Commerce the oeecI to streamliDe the existiag 
accoaotiog procedure of the CorporatioD 10 tbat the accOllDts of the Cor-
poratioa are maiDtaioed properly ia fatare aad DO delay is CUBed at the 
auclitiq .tage of the aCCOllDtl. 



CIIAPTBIl VII 

LAYING OF ANNUAL ADMINISTRATION R.EPORTS AND 
AUDITED REPORTS OF CANTONMENT BOARDS 
RECEIVING GRANTS-IN·AID FROM GOVERNMENT 

BEFORE PARLIAMENT 

7.1 In paragraphs LIl, 1.12 and 1.14 of their Second Report 
(Sixth Lok Sabha) presented to the House on 22 December,1977, ,the 
Committe£ on Papers laid on the Table observed/recommended as 
under: 

"1.11 The Public Accounts Committee in paragraph 18 of their 
18th Report (1958-59) had desired that all autonomoul 
organisations, where the money from the Consolidated 
Fund of India is invested/advanced, aft,er being voted by 
Parliament, should lay their Annual Reports/Audited 
Reports before Parliament. This recommendation was 
intended to cover mainly the autonomous bodies the rules 
of wbich do not provide for laying of Reports before 
Parliament. 

1.12 The Committee, therefore, recommend that all Statu. 
tory/Autonomous organisations, Public Undertakings, 
Corporations, Joint Ventures, Societies etc., which are 
financed out of funds drawn from the Consolidated Fund 
of India, after being voted by the Parliament, in the form 
of shares, subsidies, Grants-in·aid etc., either wholly or 
partly Ihould lay their Annual Rpportl/Audit Reportl (both 
English and Hindi) before both Houses of Parliament 
irrespective of the fact whether the Statut8l, Rules or 
Regulations of luch organilations, provide therefor or not 
and whether they are registered under the Companies Act, 
1956 or not. 

1.14 The Committee further recommend that Government 
might consider the feasibility of amending, where neceslary, 

4J 
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the relevant Statutes/Rules/Regulations of such organisa· 
tions, to make it obligatory 0:1 the part of the administra-
tive Ministry concerned to lay the Annual Reports/Aud.t 
Reports of such organisations under their administrative 
conuol before Parliament within nine months of the close 
of accounting year so that Parliament is apprised of their 
activities ... 

7.2 The Ministry of !Defence requested for exemption of the 
Cantonment Boards from laying their Annual Reports "nd "udited 
account before Parliament as they were finding it difficult to lay the San:le 
within nine months of the close of the relevant accounting year. 

There are 62 Cantonments located aU over the country and majority 
of the Cantonment Boards are paid grants-in. aid by the Government. 
The Cantonment Boards are autonomous local Dodie~ constituted and 
administered under the Cantonment Act, 1924. 

7.3 Befexe the matter could be placed before the Committee for 
their (",onsideration, the Ministry of Defence were requested to furnish 
iu!ormation on the following points : 

(i) whether there are any provisions in the Cantonment Act, 
1924, ~hich prohibit the Ministry from laying the Annual 
Reports and audited accounts of tll.e Cantonment Boards 
before iParliament; if so, what are thOle; "nd 

(ii) What other 1difticulties are expected to be faced by Govern. 
ment in implementing the recOJ:lUDeJ;ld.ation~ of the Com-
mittee made in paragratphs 1.12 and 1.14 of their Second 
Report-{Sixth Lok Sabha) so far as Cantonment Board~ are 
concerned. 

7.4 As regards point (i) in paragraph 7.3 above, the Ministry have 
stated that there is no provision in 1 he Cantonment Act, 1924 which 
prohibits the laying of Audited Reports of Cantonments before Parliament 
nor there exists any provision requiring Cantonment Boards to lay such 
Qocuments/StateJQen~ on the TaNe ()f the ROlQe, 



43 

7.5 In reply to point (ii) in paragraph 7.3 above, the Ministry of 
Defence have stated inter aUa as under : 

" .................. Central Government does not invest any money 
in the Cantonment Boards nor make any advances to the Canton. 
men t Boards. These Boards are autonomous local bodies akin to 
municipalities deriving their· income mainly from taxes ancJ local 
sources of revenue. Where expendi ture incurred. ~y thes,e Boards 
exceeds their income to the extent that they are unable to provide 
tor an actual closing balance representing 10% of the total 
expenditure, subsidy is sought from the Central Government by way 
of ordinary grant.in.aid. 

The position in this regard varies from year to year. 

As far as Defence Ministry is aware that Municipal Corporation 
including Delhi Municipal CorporationjNDMC wt¥c~ ~e function· 
ing under authority of Central enactment and ar~ receiving gt'ant 
from the Central Government are not placing Reports either before 
the State Legislature or before Parliament. 

The accounts of the Cantonment Boards are auditecJ, twice.. 
annually through Local Audit Officers. functip~ing under . t~e, 
Controller of Defence Accounts. The audited Re~ortsflre processed 
progressi~ely. Cases of serious audit objections are invariably 
included in the reports submitted to the Public Accounts Committee 
for scrutiny and further directions. If these are to be placed before 
both Houses of pa:rliament, 124 Reports of this nature representing 
62 Cantonments would have to be processed and prepared in 
English and Hindi for submission to Parliament. It would be 
difficult for the Cantonment Boards located in Non-Hindi States to 
prepare. the reports bilingually. 

J 

Similarly the annual accounts of the individual Boards are 
prepared every year and submitted to the GOC·in·C of the 
Command through the LAOjCDA concerned' and the GOC.in-C 
of the Command forwards to the Central Government a statement 
showing the actual income and expenditure under the various 
budget heads of receipts and expenditure together with the certi-
ficate regarding the closing cash in. balance. It i~ .submitted that 
this would be a gigantic task to prepare the requisite folio of copi~ 
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oftheae statements in respect of 62 Cantonment Boards in English 
and Hindi and submit them to Parliament. 

All Cantoment Boards are not State aided and even where 
grants-in-aid are given the quantum is meagre as compared to the 
overall allocation of grant-in-aid made by the Central Government 
to various State Governments and institutions both public and 
private. The magnitude of the t~sk which perhaps may not be 
Commensurate with the purpose in view. 

If the requirement is still pressed, it would be necessary to 
provide for suitable machinary at the level of each Cantonment 
Board. Comm'lnd, Directorate General, DL &. C and Ministry of 
Defence which would be entrusted with the exclusive task of proces-
sing these reports and arranging them in proper shape for placing 
before both Houses of Parliament. It is feared that this would 
result in causing irifructuous financial burden on the State." 

7.6 At their sittinJr held on 26 May, 1982, the Committee consider-
ed the request of the Ministry of Defen~e for exemption from laying the 
Annual Reports and Audited Reports of Cantonment Boards. The Com-
mittee were of the view that before a decision was taken in the matter, the 
representatives of the Ministry of Defence might be called to place their 
views befor the Committee. Accordingly, the representativ~s of that 
Ministry appeard before the Committee on 2! September, 1982 to tender 
evidence on the subject. 

7.7 On being enquired about the total annual revenue and 
expenditure of each Cantonment Board during the years 1978-79, 1979-80 
and 1980-81 and the percentage of grant-in-aid given to each Board 
during those yean, the Additional Secr(;tary, Ministry of Defence stated, 
inkr-alia, as under-

II ...... there are 62 Cantonments. These Cantonments are divided 
into four categories, A.B.C.D. Out of these 62 cantonments, roughly 
48 to ~O Cantonments-this figure changes from year to year-get a 
grant-in-aid from the Government of India. The rest of them are 
able to develop an equilibrium between the receipts and 
expenditure. Therefore, they are not given any grant-
in-aid in the normal course. The quantum of grant-in-aid 
varies. In certain cases it is only in thousands of rpuees 
... ~ .. On the other hand, there are some eases where we 
have given the grant-in-aid in lakhs of rupees ...... In terms 



of percentage, it varies from 20 per cent to 300 per cent. The 
percentages do not given a very accurate idea because if the income 
is very small, then even a smaIl quantum of grant.in-aid can give 
an impression that it i, a very heavy subsidy or grant-in-aid. But 
this" is not so." 

7.8 The representative of the Ministry supplied a statement 
(Appendix-III) showing income and expenditure and ordinary grants-in-
aid given to the Cantonment Board~ during the year 1980-81. 

7.9 On bf'ing asked wheth, r cOwry Cantonment BJard prepared its 
Annual Administration Report and submitted it to thl>. Ministry of 

" Defence and the diffiqIlty, if 'any, in laying "those Reports on the Table 
of the House, the represent~tive of the Ministry informed the Committee 
that as prescrib~d undEr the law, the Annual Admhistration Reports 
were prepared and furnished to the Central Gov~rnm!'nt through the 
Director General, Defence J~ands and Cantonments. The Reports had to 
pass through a long chain of Commands and through the the GOC-in-C 
before they reached the Ministry of Defence. Explaining the difficulties 
in laying the Reports on the Table of the House, the witness stated : 

"Firstly these Reports are being typed out in English only. 
You would like them to be in both the languages, English and Hindi 
Secondly, we make a"limited number of copies. You would like a 
very large number of copies to be made in both the languages for 
the information of the Members both the Houses. Thirdly, these 
Reports travel through a long chain of Command. It has been sug-
gested that they should be placed on the Table of the House within 
9 months of the close of the financial year. Some of these Canton-
ments are very very small indeed and their infrastructure in so far 
as the administrative set-up is concerned, is very limited or small. 
Consequently, these smaIl Cantonments Bo~dl will find it very 
difficult to adhere to the time-frame. This is the problem of 
Administration.' , 

7.10 Elaboratingrurther to witness statel:l that some Cantonment 
BC!.ards were very small and in many c<J.~es the Ministry did not give any 
grant-in-aid at all. The Cantonments which got grant. in-aid in one y.ear 
ought not get it during the next year. 



7.11 As regards the method of maintenance..Qf Annual Accounts, 
the representative ot the' Ministry stated tliat the Annual Accounts of 
the Cantonment Boards were explained and audited by the local Audit 
Officer. The Audit Report was'one but was divided into two) six-monthly 
portions. In fach Audit Report, there was a complete check-up of the 
Accounts and the Stores etc. and then, through the Controller of Defence 
Accounts these Audit Reports were submitted to the Controller-General of 
I;»efence Accounts. Annually, the Controller General of Defence Accounts 
submitted a Report known as Appropriation Accounts of the Defence 
Se~ice which was laid on the Table of the House and contained the 
following Certificate of the Controller-General of Defence Accounts: 

"I also certify that the expenditure met from the' said grants-
in-aid to Cantonment Boards from the Dtfence Services Estimates, 
has been checked under my directions. The conditions on which 
such grants were made have been fulfilled." 

7.'12 The witness further stated that the accounts were also certi. 
fied by the Comptroller and Auditor-General of India and a Certificate 
was issued by him in the following form : 

"These accounts have been examined under my direction. On 
the basis of the information and explanations that my officers 
required and have obtained, and according to the best or my infor· 
mation as a'result of the test audit of the accounts, I certify, in 
pursuance of the provisions of Articles 14~ and 151 of the Constitu-
tion of India and the Comptroller and Auditor-General (Duties, 
Powers and Conditions of Service) Act, 1971, that these accounts 
are correct subject to the observations in my Report on the Defence 
Service for the year 1978-79." 

The repreSentative of the Ministry was of 'the opinion that the 
Parliamentary obligation was fulfilled inasmuchas cert,ainfunds had 
been given to the Defence Services from the Consolidated Fund of India 
and those had been duly audited and a Certificate given by the highest, 
authority in the Defence Accounts Department was laid on the'T~ble of 
the House along with the Appropriation Accounts. . .".' , " .. } 
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7.13 The witness suggested that in order to obtain a clear picture 

the Controller-General of Def,'nce Accounts could be asked to give a 
Certificate in a more elaborate form ~hich would give greater satisfaction 
and credibility about the performance of the Cantonment Boards. 

7.14 Wh~n asked why the Annual Reports of the Cantonment 
Boards could not be laid on the Table of the House when the Ministry of 
Defence received them annualIy from them, the representative 01 the 
Ministry stated that that could be done but it would mean additional 
work for the smalI Boards which had an income of roughly; about 
Rs. 20,000 a month. The witness, however suggested that: 

"We can fix a financi:d limit and Cantonment Boards which 
hav~ rec~i"ed grants-in-aid b'_'yond that limit, let us say Rs. 10 
lakhs, their reports should b~ laid on th~ Tab~e of the House. This 
is a considerable and significant amount. As I mentioned most of 
the Cd.ntonment Boards received only a few thowands ~nd I am 
sure thi~ body has too many things on its hand and would not like 
to bother about administrative reports of small, little Cantonment 
Boards. But if a figure of this nature can be fixed, we would be 
quite willing to comply with those instructions. I am saying purely 
from the point of view of cost·effectiveness because only bigger 
Boards will have the administrativeIinfrastructure to comply with 
your instructions." 

7.15 The Committee ~note that there are 62 Cantonmeats spread all 
over the country and majority of the Cantonment Board reeeiveor4unary 
grants-in-aid from the Government. The Committee also note that these 
Cantonment Boards are autonomous local ~ies constituted and administered 
under the Cantonment Act, 1924. 

7.16 From the analysis of the amounts of ordinary grants-in-aid 
given by the Go'Vernmentto the va'rious Cantonment Boards dUring the year 
1980-81, the Committee find that out of 62 Cantonment Boards, onl~'9 
Cantonment Boards received more than Rs. 10 lakhs each, 15 Boards 
received between Rs. 5 laths and Rs. 10 laths each. 23 Boards received 
less then Rs· 5 laths and 15 Boards did not ~recrive any grants-in-aid. The 
Committee further find that the Government advanced Rs. 3,56,63,800 as 
ordinary grant-in-aid to the Cantonment Boards daring the year 1980-81. 
The Committee feel that siDce amouuts of such a huge magnitode are being 
given by the Govenment as grants.-in-aid to the CutolUllent Boarda, 



Parliament ought to be informed about, the proper utilization of these 
grants. 

7.17 The suggestion given by the representative of the Ministry of 
Defence during his evidence before the Committee that Reports of only 
those Cantonment Boards which receive Rs. 10 Iakhs and above as grants-
in-aid from Governmen t should be laid on the Table is BOt acceptable t 0 the 
Committee because Gnly 9 Cutonment Boards out of 62 which received 
Rs. 10 lalms and above as grants-in-aid during the year 1980·81 would be 
covered and the Parliameut would not come to know about the performance 
of tbe rest of tbe 53 Cantonment Boards whicb received major share of tbe 
grants-in-aid during that year. Taking aU factors into consideration, the 
Committee have come to the conclusion that the Annual Administration 
Reports and Audited Reports in respect of all Cantonmeot Boards should 
be laid toget her before Parliament within 9 months of the close of the 

- acconnting year and the guidelines laid dowo by the Committee in their 
recommendation made 10 para 3.5 of their First Report (Fifth Lot Sabha) 
in regard to laying of Annnal Reports, audited accounts and Audit Reports 
of autonomous bodies should be followed. 

7.18 The Committee BOte that the CantOlllllent Boards prepare their 
Annual Administratioo Reports aad submit them to the Ministry of Defence 
but these are oot laid before ParHament. The Committee are of the view 
that since the Annual Administration Reports of all Cantonment Boards are 
In any case prepared and furnished to the M;nistry of DefeDce, there should 
be DO difficulty in laying them 00 the Table. It would be more useful, if aU 
the Reports are consolidated topther and laid before Parliament in a 
consolidated fOnD. 

NEW DELHI; 
18 Auguat, 1983, 
27 SratJana, 190nS) 

KRISHNA SAHI, 
CiG'rman, 

Comflliltte on Paper, Laid on tie Table. 
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Wi,u para 2.6 of Chapter II] 

EXTRACI' OF SECI'ION 4 OF THE IRON ORE MINES 
AND MANGANESE ORE MINES LABOUR WELFARE 

FUND Am, 1976 

"4. The Fund shaIl be applied by the Central Govenunent to meet 
the expenditure incurred in connection with the meaaures which, in the 
opinion of that f'JOvernment, are necessary or expedient to promote the 
welfare of penons employed in the iron ore mines and manganese ore 
miDeS, and in particular -

(a) to defray the cost of mea.sures for the benefit of persons 
employed in the iron ore mines or manganese ore mines directed 
towards-

(i) the provision and improvement of bublic health and sanita. 
tion, the prevention of disease and the provision and 
improvement of medical facilities ; 

(ii) the provision and improvement of water supplies and 
facilities fo~ washing ; 

(iii) the provision and improvement of educational facilities ; 

(iv) the provision and improvement of housing and recreational 
facilities including standards of living nutrition and 
amelioration of social conditions ; 

(v) the provision of transport to and from the place of work. 

(b) to grant loan or subsidy to a State Government, a local 
authority or the owner of an iron ore mine or of a manganese 
ore mine, in aid of any scheme approved by the Central 
Government for any purpose connected with the welfare of 
penoO! employed in iron ore mines or ~nganese ore mines j 
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(c) to pay annually grants-in-aid to such of the ownen of iron 
ore mines or manganese ore mines who provide to the satisfac-
tion of the Central Government welfare measures of the 
prescribed standard for the benefit of persons employed in their 
mines, 10 however, that the amount payable as grants-in-aid 
to web ownen shall not~exceed-

(i) the amount spent by them in the provision of welfare 
meuures as determined by the Central Government or any 
person specified by it in this behalf; or 

(ii) luch amount as may be prescribed, whichever il less : 

Provided that no grant-in-aid shall be payable in respect of 
any welfare measures provided by the owner of an iron ore 
mine or of a manganese ore mine where the amount spent 
thereon determined as aforesaid is less than the amount 
prescribed in this behalf; 

(d) to meet the allowances, if any, of the memben of the Advisory 
Committee and the Central Advisory Committee constituted 
under section 5 and section 6 respectively and the salaries and 
allowances, if any, of perlOns appointed under section 8 ; 

(e) any other expenditure which the Central Government may 
direct to be defrayed from the Fund." 



Ai'PElmtX m 
[Vide paragraph 7.8 of Chapter VII~ 

STATEMENT SHOWING ORDINARY GRANTS-IN-AID GIVEN 
BY GOVERNMENI TO THE CANTONMENT BOARDS DURING 

THE YEAR 1980-81 

S. Name of the Income Expenditure Grant-in-aid Percent-
No. Cantt. age of 

Board col; 3 to 5 

2 3 4 5 6 

1. Agra 42,72,099 65,95,041 13,50,000 32% 
2. Ahmedabad 3,95,000 16,59,134 8.45,000 214% 
3. Ahmednagar 20,14,900 34,30,237 7,00;000 35% 
4. Ajmer 66,910 4,69,076 1,55,600 203% 
5. Allahabad 18,07,283 33,61,310 9,25,ioo 51% 
6. Almora 3,31,097 3,31,097 NIL 0% 
7. Amritsar 1,16,833 9,11,496 6,82,000 583% 
8. Ambala 29.83,000 40,23,790 NIL 0% 
9. Aurangabad 15,57,350 15,29,180 NIL 0% 

10. Babina 20,07,120 24,92,800 3,53,900 17% 
11. Badamibagh 8,99,270 13,59.838 4,19,000 47% 
12. Baldoh 4,03,954 7,02,097 3,54,700 88% 
13. Barrackpore 2,96,404 21,76.167 14,90,100 503% 
14. Bareilly 13,82,517 28,05,410 9,90,400 72%· 
15. Belgaum 31,19,000 30,33,500 NIL 0% 
16. CaDDanore 3,89,670 2,70,600 NIL 0% 
17. Chakrata 9,50.063 15,62,943 4,18,000 45% 
18. Clement Town 7.Il,909 12.45,011 3,67.000 52% 
19. Dagshai 3,02.419 8,3S,811 2,97,500 99% --55 
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2 3 4 5 6 

20. Dalhousie 6,43,486 9,56,646 2,88,700 40% 
21. Debradun 33,12,550 34,87,170 17,59,000 50% 
22. Dehu Road 49,00,789 48,30,906 NIL 0% 

23. Delhi 81,23,872 10'.45,100 NIL 0% 

24. Deolali 9,58,044 21,95,616 8,07,400 84°' 10 

25. Dinapore 3,37,826 9,29,347 8,67,300 256% 

26. Faizabad 2,98,540 12,55,100 4,80,000 161% 

27. Fatehgarh 5,45,400 5,56,753 5,55,000 102% 

28. Ferozepore 31,74,149 49,42,307 25,26,300 80°' fo 

29 •. Jabalpur 38,61.948 47,92,745 NIL 0% 

30. Jalapehar 16.038 Not available 2,50,100 156% 

31. Jammu 8,87,962 12,18,670 2,26,200 25% 

32. Jhansi 13,34,830 21,26,150 4.89,000 37% 

33. Jullundur 30,70,358 58,69,336 21,54,500 70% 

34. Jutegh 3,15,686 7.93,950 4,29,200 136% 

35. Kamptee 10,81,361 11,09,836 9,16,100 8.>% 

36. Kanpur 58.79,711 58,88,000 NIL 0% 

37. Kaaauli 4,15,403 12,64,986 6,82,600 165% 

38. Khasyol 5,91,037 13,05,220 5,11,400 86% 

39. Kirkee 1,36.43 ,000 1,22,65,000 NIl:. 0% 

40. Landour 1,53,818 4,29,960 1,71,000 Ul% 
41. Lansdowne 9,69,658 16,96,290 5,80,000 60% 

42. Lebong 2,16,575 3,93,427 1,76,800 82% 

43. Lucknow 23,31,189 43,01.531 17,61,000 16% ., 
44. Matbura 11,72,466 18,37,784 4,05,000 35% 
45. Meerut 61,52,840 1,1)4,24,818 17,71,100 ·'28% 

46. Mhow 46.57,370 60.13,500 13,22,900 74% 

47. Morar 41,rl,061 9,14,365 3,05,900 29% 
48. Nainital 5,51,211 3,51.211 NIL 0% 

49. Nuirabad 11,74,450 29.87.866 9,91.300 53% 
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SO. P.¢unarbi 5,89,649 12,22~~ 4,49.000 76% 
51. Poona 1,59,75,300 1.44,7830 NIL 0% 
52. Ramgarb 13,80,910 25,44.987 7,02,000 51% 
53. Ranikhet 30,31,186 30,31,486 NIL 0% 
54. Roorkee 10,29,034 13,79,497 . 2,30,100 22% 
,55. Saugar 40,26,111 40,26,111 NIL 0% 

. 56. St. Thomas Me. 27,10,664 30,49,138 NIL 0% 
57. Secunderabad 63,85,216 1,71,18,350 28,96,900 45% 
58. Shahjahanpur 7,59,600 12,14,236 3,44,800 4~% 

59. Shillong 1,42,792 19,38,000 4,07,300 55% 

60. Subathu 2,19,002 6,46,843 3,05,000 139% 

61. Varanasi 6,50,200 8,89,860 2,61,000 40% 
62. Wellington 11,39,820 25,53,190 9,00,000 79f£ 



APPENDIX IV 

SUMMARY OF RECOMMENDATIONS/OBSERVATIONS 
CONTAINED IN THE REPORT 

S. No. Reference to 
Para No. of 
the Report 

Summary of RecommendatioDl/ 
ObservatiODl 

2 

1.22 

2 1.23 

3 

The Committee note that the Ministry of Food 
and Civil Supplies gives grants· in. aid directly to 
varioUi IDJtitutes of Hotel Management, Catering 
Tec~logy and Applied Nutrition and Food Craft 
IDltitutes for imparting training and preservation of 
food articlell. The Committee also note that 
Ministry lays on the Table separate Annual Reports 
and audited accounts in respect of each such 
Institute &I these IDltitutel are under the administra-
tive control of the Ministry. The luggestion of that 
~nistry that the practice of submission of separate 
report for each IDltitute may be dispensed with as 
tMie are training InstitutioDl with identical 
activities and that the desired objective could be 
achieved by incorporation of necessary material in 
the Annual Report of the Ministry ofjFood and Civil 
Supplies, is not acceptable to the Committee. The 
nmmuttee are of the view that the present practice 
of laying of separate report of each' IDJtitute should 
continue becawe the report will be handy and will 
give a complete picture of the working and actio 
vities of the individual Institutes at one place. 

The Committee also note that in addition to the 
above Institutes, the Ministry of Food and Civil 
Supplies also gives some financial auistance for 
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schemes on modernisation of rice milling and 
utilisation of bye-products like bran, husk etc., 
undertaken by various Institutes/Centres for the 
research, development, training and extension works 
in the field of rice processing. The CommittPe 
find from the information given by the Ministry 
that the grants-in-aid given by the Mini..., to these 
Institutes/Centres is very meagre in comparison to 
their total budget as they get grants-in-aid from 
other sources like the University Grants Commission, 
Departments,of the Government of India, State 
Governments, etc. They are also not under the 
administrative control of the Ministry.,.. Food and 
Civil Supplies. 

In view of the fact that these Institutes/Centres 
are neither fully funded by that Ministry nor are 
they under their administrative control, the Com-
mittee are inclined to accept the suggestion of that 
Ministry that laying of the Annual Reports and 
audited accounts of these Institutes/Centres may 
not be insisted upon. 

The Committee, however, recommend that the 
Ministry of Food and Civil Supplies should, in 
future include in their own Annual Report a chapter 
giving the amount of grant.in-aid given to each 
such Institute/Centre during the year, the purpose 
for which it was given, the activities pursued by the 
Institute/Centre and whether the amount was 
gainfully utilized so that the principle of account-
ability to Parliament is complied with. 

The Committee note that the Ministry of Labour 
grants loans or subsidy or grants-in.aid, out of the 
Iron Ore Mines and Manganese Ore Mines Labour 
Welfare Fund, to the ownes of the Iron ore mine. 
and manganese ore mines or a local authority in 
aid of any scheIiie approved by the Centr.al 
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Government for any purpose connected with the 
welfare of persons employed in iron ore mines and 
manganese ore mines. The Committee also note 
that the managements of these privately owned 
mines are not under the administrative control of 
the Ministry of Labour and are, therefore, not 
under any obligation to send their Annuall Audit 
Reports to that Ministry for laying before Parlia-
ment. Taking these factors int~ consideration and 
in view of the fact that the number of such mine 
managements as receive financial assistance out of 

N the Iron Ore Mines and Manganese Ore Mines 
Labour Welfare Fund in aid of the welfare schemes 
for workers is very large, the Committee do not 
insist on the requirement of laying of the Annuall 
Apdit Reports of these mine managements before 
the two Houses of Parliament. The Committee, 

however, desire the Ministry of Labour to reflect 
in a suitable manner in the Annual Report of that 
Ministry the amount of loans, subsidy or grants-in-
aid given to the mine managements under the 
various welfare schemes covered under the above-
mentioned Fund so that Parliament are kept in-
formed about such grants. 

3.13 The Committee note that under the provisions of 
Section 35 (2), of the Food Corporations Act, 1964, 
the Central Government are required to lay before 
both Houses of Parliament the Annual Report, 
Audit Report and the comments of the Comptroller 
and Auditor General of India thereon or supple-
ment thereto of the Food Corporation of India. 

3.14 The Committee also note that the Annual Reports 
containing the Audit Reports and comments of the 
Comptroller and Auditor General of India there-
on of the Food Corporation of India for the years 
1978-79, 1979-80 and 1980-81 were laid on the 
Table of Lok Sabha after a delay of 14 months, 8 
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months and 7! months respectively, in terms of the 
recommendation of the Committee on Papers laid 
on the Table made in paragraph 4.16 of their 
Second Report (Fifth Lok Sabha). The Committee 
feel concerned to note that the Annual Report of 
the Corporation for the year 1981·82 which ought 
to have been laid by 31·12·1981 has not so far 
been laid. The Committee hope that the Annual 
Report for 1980-82 would be laid on the Table 
without any furrher delay. 
The Committee note that the Food Corporation of 
India is not adhering to time limit of 3 months laid 
down by the Committee in their above-mentioned 
recommendation for finalisation of annual accounts. 
From the information given in the delay statements 
laid on the Table of Lok Sabha on 9-8-1982 and 
28-2-1983 the Committee find that the Corporation 
takes about 9 months after the close of the year in 
finalising their accounts, as accounts for the y~ars 

1980-81 and 1981-82 were finalised in the month of 
December instead of June. According to the 
information furnished by the Ministry, the Com-
mittee also find that even after meetings held with 
the Director of Audit to devise ways and mea ns for 
minimising the time for finalisation of Audited 
Accounts, the Corporation takes 6 to 7 months, 
after the close of the accounting year, in finalising 
their accounts. The Committee are of the opinion 
that the Corporation follows its own time schedule, 
then their future Annual Reports would never be 
laid on the Table within the time limit stipulted by 
the Committee, i.e. within 9 months of the close of 
the accounting year. 

It is regr~ttablc that despite being emphasised 
from time to time by the Ministry of Food and Civil 
Supplies on the Corporation the need for finalisa-
tion of the Annual Report and its laying before. 



1 2 

10 3.17 

11 4.10 

3 

Parliament by the due date, the position has not at 
all improved as none of the above-mentioned 
Annnual Reports of the Corporation has been laid 
on the Table in time. The Committee, therefore, 
desire the Ministry of Food and Civil Supplies to 
issue suitable instructions to the Food Corporation 
of India to chalk out a time bond programme, in 
consultation with the Audit, for finalisation of their 
Report and Annual accounts in accordance with 
the guidelines laid down by the Committee in their 
aforementioned recommendation. 

The Committee hope that the Annual Report 
together with the Audit Report and comments of 
the C Ii: A.G. thereon of the Food Corporation of 
India for the year 1982-811 would be laid on the 
Table in time and in fut~e the time limit as laid 
down by the Committee would be strictly 
adhered to. 

The Committee note that the Audited Accounts of . 
the Post-Graduate Institute of Medical Education 
and Research, Chandigarh for the years 1979-80, 
1980-81 and 1981-82 were laid on the Table of 
Lok Sabha after a delay of 14 months, 7 months 
and again 7 months, respectively. The Committee 
regret to note that despite their oft-repeated recom· 
mendation, contained in paragraph 3.5 of the first 
Report (Fifth Lok Sabha), that the Annual Reports 
and Audited Accounts of the auto"nomous organi-
sations for a paricular year should normally be 
laid on the Table of the House together, there has 
never been an occasion when the Annual Report 
and Audited Accounts of this Institute for a year 
had been so laid. It is needless to point out that 
laying of Annual Report without the Audited 
Accounts is meaningless because the Members ~f 
Parliament do not get a complete picture of the 
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activities undertaken and achievements made, by 
the organisation with the funds provided by the 
Government during a year. In order to ensure 
laying of the Annual Reports and Audited Accounts 
of the Institute together in time, the Committee 
recommend that a time bound programme for 
completion of accounts and the Report should be 
chalked ou~ ;lnd its strict observance watched in 
future so that both the Annual Report and audited 
accounts are laid on the Table of House together 
within 9 munths of the close of the accounting year. 

The Committee note that the Ministry of Health 
and Family welfare did not lay their own 'Review' 
alongwith the Annual Reports of the Post·Graduate 
of Medical Education and Research, Challdigarh for 
the years 1979·80 and 1980·81. However, on their 
attention being drawn to their lapse the Ministry 
of Health and Family Welfare laid on the Table the 
requisite 'Review' alongwith the Annual Report of 
tlae Institute for the year 1981·82. The Committee 
trust that the Ministry will be more vigilant in 
future in this regard and will invariably lay their 
'Review' alongwith the Annual Reports and 
Audited Accounts ofthe Institute. 

13 4.12 From the statements of reasons for delay laid along. 
with the Audited Accounts of the Post.Graduate 
Institute of Medical Education and Research, 
Chandigarh for the years 1979.80, 1988·81 and 
1981·82, the Committee find that these statements 
lack information required for identifying the stages 
where the delay had actually occurred. The 
COlD!l1ittee are constrained to observed that the 
Ministry have trJlared the requirement of laying 
of statement of reasons for delay as a mere 
formality. The Committee take a serious note of 
this attitude. 
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14 4.13 The Committee, therefore, recommend that the 
statement of reasons for delay should invariably 
indicate, in chronological order, the dates of 
finalisation of Report and accounts, their submis· 
sion to audit, receipt of draft audit report, replies 
given to audit queries, if any, receipt of final audit 
report, translation and printing of Annual Report 
and Accounts, adoption of tbe Annual Report and 
Accounts by the General Body of the Institute, 
furnishing of copies of the Report and Accounts to 
the Ministry for laying on the Table of the House, 
etc., so that the House may identify the stage and 
extent of delay and suggest remedial measures 
where required. 

15 5.8 The Committee note that the Annual Reports and 
Audited Accounts of the Mahatma Gandhi Institute 
of Medical Sciences, Sewagram, Wardha for the 
years 1978.79, 1979·80 and 1980·81 were laid on 
the Table of Lok Sabha after a delay of 26 months, 
'14 months and 61 months, respectively. 

16 5.9 The Committee, however, note that the Annual 
Report and Accounts of the Institute for the years 
earlier than 1978·79 were not laid on th~ Table of 
the HOUle. It was only on 29 September, 1980 
that the Ministry of Health and Family Welfare 
took a decision on the basis of the advice given by 
the Ministry of Final1ce to lay the Annual Report 
a~d Audited Accounts of the Institute from the 
year 1978.79 onwar~. Even if the delay is 
calculated from the date of decision of the Ministry, 
the delay in laying the Annual Report and Audited 
Accounts for the year 1978·79 comes to 17 months. 

17 ,5.10 From the information supplied by the Ministry of 
Health and Family Welfare the Committee find that 

,although the Audited Accounts of the Institute for 
the year 1978·79 were, made available to the 
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Ministry on 21 October, 1980 yet the Annual 
Report for that year was furnished to the Ministry 
on 22 June, 1981 alongwith the Annual Report and 
Audited Accounts fOl' the subsequent year 1979·80. 
The Committee feel that the Ministry did not take 
the necessary steps expected of them to see that 
the delay which had already occured in respect of 
the Annual Report and Accounts for 1978· 79 should 
not increase any further. Had the Ministry of 
Health and Family Welfare impressed upon 
Institute the urgent need of laying of the Annual 
Reports and Accounts of the Inst~tute, the Annual 
Report and Audited accounts not only for the year 
1978·79 but also for the year 1979-80 would have 
been laid on the Table earlier. 

18 5.11 " The Committee note that the time taken for transla-
tion of the Annual Reports and Audited Accounts 
for the years 1978·79 and 1979·80 also contributed 
to the delay in laying them on the Table of the 
House. Since laying of both the Hindi and English 
versions of documents on the Table' of the House 
is a statutory obligation, permanent arrangements 
ought to have been made to ensure expeditious 
translation of the Annual Report and Audited 
Accounts of the Institute so that no delay was 
caused on that account. The Committee hope that 
in ordet to avoid unnecessary delay on that 
account in future, the Mahatma Gandhi Institute 
of Medical Sciences would make some permapent 
arrangement for translation of the Annual Report 
and Audited Accounts in Hindi. 

19 5.12 The Committee are concerned to note that despite 
their recommendations made in paragraphs 3.6 and 
3.8 of their Second Report (Sixth Lok Sabha), the 
Ministry of Health and Family Welfare did not lay 
their own 'Review' alongwith any of- the Annual 



2 

66 

3 

. Reports and Audited Accounts for the years 
1978-79, 1979·80 and 1980·81. The Committee 
take a serious note of this lapse on the part of the 
Ministry. The Committee are constrained to 
observe that their recommendations have not been 
taken seriously by the Ministry. The Committee 
hope that the Mini,try of Health and Family 
Welfare wO\Jld be very careful in future and while 
laying the Annual Reports and Audited Accounts 
of the Institute, would invariably lay their own 
assessment of the working of the Institute in the 
form of 'Review' as contemplated in the said 
recommendations. 

20 5.13 The Committee note that the Annual Reports and 
Audited Accounts of the Institute for the year 
1981-82 which should have been laid on the Table 
of the House by 31 December, 1982, have not so 
far been laid. The Ministry of Health and Family 
Welfare have not even laid on the Table of the 
House any statement explaining the reasons why 
the laid Annual Report and Accounts could not be 
laid on the Table of the House within the stipulated 
period as per recommendation contained in para· 
graph 3.5 of their First Report (Fifth Lok Sabha). 
This leads the Committee, to conclude that their 
recommendations have not received the respect 
that they deserved. The Committee, therefore, 
need hardly stress that their aboye recommenda. 
tions should be strictly followed in future. 

21 5.14 On examination of the statements -of reasons for 
delay laid alongwith the Annual Report and 
Audited Accounts for the years 1978-79,1979-80 
and 1980-8 I, the Committee find that adequate 
details have not been spelt out to enable the 
Committee to pin point the stage where the delay 
had actually occurred. The Committee, therefore, 
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recomm~d that the statement of reasons for delay 
should invariably indicate, in chronological order, 
the dates of finalisation of Report and Accounts, 
their submission to audit, receipt of draft audit 
report, replies given on audit, queries, receipt of 
final audit report, translation and printiag of 
Annual Report and Accounts, adoption of the 
Annual Report and Accounts by the General Body, 
furnishing of cop;es of the Report and Accounts to 
the Ministry for laying on the Table of the House, 
etc., So that the HOUle may identify the stage and 
extent of delay and suggest remedial measures 
where required. 

22 6.9 The Committee are distressed to note that laying on 
the Table of Lok Sabha, the Annual Reports and 
Audited Accounts of the Central Cottage Industries 
Corporation of India Limited, New Delhi for the 
years 1978-79 and 1979-80 was delayed by as many 
as 20i months and 28 months, respectively. It is 
regrettable that the time gap between laying of the 
Annual Reports of Corporation for the years 1978-79 
and 1 ~79-80 is of about 17 months. The Committee 
apprehend that if the present pace of delay persists, 
the Annual Reports and Audited Accounts of the 
Corporation would never be laid on the Table of 
the House in time, in future. 

23 6.10 It is disquieting to note that the Annual Reports 
and Audited Accounts of the Central Cottage 
Industries Corporation of India Limited, New Delhi . 
for the years 1980-81 and 1981-82 which should 
have been laid on the Table by 31 December 1981 
and 31 December, 1982, respectively, have not so 
far been laid. The Committee feel that some 
special efforts would ~ave to be made by the 
Corporation and the Ministry of Commerce to 
liquidate the old arrears of Reports and accounts. 
Unless the old arrears are cleared: future reports 
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are bound to be delayed .. The Committee trust 
that the Annual Reports, audited accounts and 
Audit Reports pertaining to the years 1980--81 and 
1981-82 would be laid without any further delay. 
As regards the future Annual Reports and Aecounts 
of the Corporation, the Committee recommend that 
the Ministry, in consultation wi th the Corporation 
and the Audit Authorities should lay down some 
time schedule for compjeting all formalities invol-
ved in the finalisation of the Annual Reports and 
Accounts of. the Corporation so that these are laid 
on the Table of the House within nine months of 
close of the accounting yeu- as already recommend-
ed by the Committee in para 4.16 of their Second 
Report (Fifth LokSabha). 

24 6.11 In paragraph 4.16 of their Second Report (Fifth 
Lok Sabha), which was presented to Lok Sabha as 
early as 12 May, 1976, the Committee had recom-
mended that where it is not possible for the 
Government to lay the Report of any Company 
within a period of 9 months of dose of the account-

'ing year, they should lay on th(' Table a statement 
explaining the reasons for not laying the Report, 
within 30 days from the expiry of that period and 
if the House is not in Session at that time, the 
statement should be laid on the Table within seven 
days of re-assembly of the House. The Committee 
note that no such statement was laid on the Table 

" of the House by the Ministry of Commerce in 
respect of any of the Annual Reports and Audited 
Accounts of the Corporation for the year 1978-79 
to 1981~82. This shows how apathetic attitude of 
the Ministry of Commerce has been towards the 
recommendations of the Committee. At no stage 
the Ministry of Commerce seen to have acted with 
caution and care in the matter of laying of Annual 
Reports and Audited Accounts of the Central 
Cottag~ Jpd!lstI:i,~$ _CQr~ratiQlL oL Iwlla._ I.imitedr . --------------------------
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New Delhi. The Committee take a serious note 
of the non-compliance of their rf>commendation. 
The Committee desire the Ministry of Commerce 
to fix responsibility for non-compliance of t~eir 
recommendation. The Committee need hardly 
emphasise that the Ministry of Commerce should 
be more careful in future and the !recommendations 
of the Committee should be. implemeted in letter 
and spirit. 

25 6.12 From the information supplied by the Ministry of 
Commerce, the Committee find that the Statutory 
Auditors took as long as one year 'in auditing the 
accounts of the Corporation for the year 197"·79. 
While going through the Audited Accounts of the 
Corporation for the years 1978·79 and 1979·80, 
the Committee have noticed that a large number of 
deficiencies have been pointed OIit by the Auditors 
in the accounts. This clearly shows that the 
accounts of the Corporation are not being main-
tained properly. The Committee feel that if the 
accounts had been maintained properly, the 
auditors would not have taken suco:h a long time in 
auditing the accounts of the Corporation. It is 
distressing that a commercial organisation like the 
Central Cottage Industries Corporation of India, 
New Delhi should have failed in maintaining its 
accounts properly. The Comniittee therefore, 
impress upon the Ministry of Commerce the, need 
to streamline the existing accounting procedure of 
.the Corporation so that the accounts of the Cor-
poration are·maintained .prdperly· in future and no 
delay is caused at the auditing stage of the 
accounts. 

26 7.15 The Committee note that there are 62 Cantonments 
. spread all over the . country and majority of the 
Cantonment Boards receive ordinary grants-in-aid 
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from thE' Government. The Committee also note 
that these Cantonment Boards are autonomous 
local bodies constituted and administered und.er the 
Cantonment Act, 1924. 

27 7.16 From the analysis of the amounts of ,ordinary 
grants-in. aid given by the Government to the 
various Cantonment Boards during the year 1980-
81, the Committee find that out of 62 Cantonment 
Boards, only 9 Cantonment Boards received more 
than Rs. 10 lakhs each, 15 Boards received between 
Rs. 5 lakhs and Rs. 10 lakhs each, 23 Boards 
received less than Rs. 51akhs and 15 Boards did not 
receive any grant-in-aid. The Committee further 
find that the Government advanced Rs. 3,56,63,800 
as ordinary grants-in-aid to the Cantonment Boards 
during the year 1980·81. The Committee feel 
that since amounts of such a huge magnitude are 
being given by the Government as grants-in-aid to 
the Cantonment Boards, Parliament ought to be 
informed about the proper utilization of these 
grants. 

28 7.17 The suggestion given by the representative of the 
Ministry of Defence during his evidence bofore the 
Committee that Reports of only those Cantonment 
Boards which receive Rs. 10 'lakhs and above as 
grant-in-aid from ~overnment should be laid on 
the Table' is not acceptable to the Committee 
because only 9 Cantonment Boards out of 62 which 
received Rs. 10 lakhs and above as grant-in-aid 
during the year 1980-81 would be covered and the 
Parliament would not come to know about the 
performance of the rest of the 53 Cantonment 
Boards which received major share of the grants,; 
in-aid during that year. Taking all factors into 
consideration, the Committee have come to the 
conclusion that the Annual Administration Reports 
and Audited Reports in respect of all Cantonment ----------------
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Boards should be laid together before Parliament 
within 9 months of the close of the accounting 
year and the guidelines laid down by the Com-
mittee in their recommendation made in para 3.5 
of their Fint Report (Fifth Lok Sabha) in regard 
to laying of annual Reports, audited accounts and 
Audit Reports of autonomous bodies should be 
followed. \ , 

I 

Z9 7.18 The Committee note that the Cantonment Boards 
prepare their Annual Administration Reports and 
submit them to the Ministry of Defence but these 
are not laid beiore Parliament. The Committee 
are of the view that since the Annual Administra-
tion Reports of all Cantonment Boards are in any 
case prepared and furnished to the Ministry of 
Defence there should be no difficulty in laying them 
on the Table. It would be more useful, if all the 
Reports are consolidated together and laid before 
Parliament in a consolidated form. 
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